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Applicant(s) 

— 	Respondent(s) 

Xr- 	 Advocates for the applicant(s) 

• 	 for the Respondent(s) 

- 	Office Notes 	 l, Date l 	 Courts' Orders 

t 4-10-96 	Learned counsel Mr.BK.Sarr 

for the applicant. Learned Addi. 

• 	 . 	 I 	'C.G.S.C. Mr.A.K.Choudhury for th 
1 lfl 	 ç 

respondents. 

C. 	 •. 	Heard Mr.arma for admissi 

Dncd  

,Perused the contents of theapp1. 

cation and reliefs sought. App1i 

: cation is admitted. Issue noticç 

:5P0t8 by registered.p 

List for written statement and fi 

,'ther order on 12-11-96. 

Heard the counsel of the pa. 

ties on the interim relief pra3,: 

,The respondents are directed to 

'keep in abeyance the operation o: 

order No.4-25/94-l3ldg/RSM dated 

231-93 (Annexure XI) till dispo 

,of this application. It is made 

clear that this interim order is 

however subject to the result o- 

'this application. 

Ht 
Nnber 

i•tioI'lr 
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12 11 96 	 Learned Addl C G SC Mr A K Clroudhuri 

for the respOndéhts. Written statement has not been 
V  

submitted. Mr  A.K. Chouduri prays f:drV time to 

file written statement Prayer allowed. 	•V• 	

V 

	

- 	 ListS for -  written statement and further 	
V 

V. 	

orders on 10.12.96. 	 V 

Member 
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) 

VVV 	 V  

• 	 V 	
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V  There is no repesefitatjLon. 	ts 
adjourned - 	 till 25V97. 
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2597 	Counsei fr the parties submit that 
case is ready for hearing. 

L±St for. hearing' on 11"7"97. 
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4.8.97 
	V 

• On the pryVe- of 	
V, 
 B.LSharma, 

V 

learned counsel appearing on behalf of the 	V 

V 
V 	

applicant the case is • adjourned till 

	

J,, 	L—'-- 	 12.8.1997. 	 • 

	

- 	LIsE iton 12.8.1997. 	 V 
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27.8.97 	 On 	hp 	 nf Mr. A..Ch.iy1hurv, 
learned Addl.C.G.S.C. the case is adjourned 
till 12.9.97. 

List on 12.9.97 for hearing. 

Vice-Chajrn 
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Learned counsel Mr..S.Saa submits 
that the applicant has since vacated the 
one of the quarter.. In view of the above 
this petition has become infructuous. 

Accordingly.thjs petition. is dis 
posed of as infructuous.. 

/) 	 Vice n 
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CENTRAL OMINISTRATIVE (PROCEDURE) 
RULES, 1987 

APPENDIX A FORM 

(Seerule4) 

APP CATION UNDER SEC. 19 OF THE ADMINISTRATIVE' 
I 	TRIBUNALS ACT, 1985 

• 	2- 2-e/9,4 
Title of the Case 	 - 

In the matter of retention of/allotment of alternative 

general pool accommodation at New Forest, Dehradun for bonafide 

use of family of Shri S.R. Mehta, Indian Forest Service, after 

0 	
his posting to MIZORAM in the North-eastern region. 

0 	 0 	 - 

- 	INDEX 	 0 

Sl.No. 	Description of documents relied upon 	 Page No., 

I. 	Application 
- 	 0 

• 	• 2. 	Application dated 12.12.94 of S.R.Mehta,Princjpai 	/ 	
0 

Chief çonservator of Forests,Environment & Forest 

Department, Mizoram. (Former Director, Forest 

Education, Dehradun and hereafter referred to as 

i/the applicant) to the Director, Forest Research 

' 	

0 	
Insttute, (F.R.I.) New Forest, Dehradun informing 

' 1t0 retain the accommodation for bonafide Use of 
no 

54his family members. 0 t Annexure I J 

 0 

3. 	Letter No.4-25/95-Bldg dated 15th March 1995 of the 

Estate officer, Forest Research Institute, Dehradun 

informing the applicant that it is not possible to 

permit him to retain the accommodation. 

Annexure II ) 	

0 
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4 	Letter No A 19018/1/95-PCCF dated 10 4 95 of the 

applicant to the Estate officer, FRI, New Forest, 

Dehradun clarifying that as per Government of 

India's orders on the subject, applicant can and be 

S 

	

	allowed to retain the accommodation.  

Anneure III J 

• 	5. 	N0.4-4/96-Bldg dated .25.1.96 of the Estate officer, 	5 

Forest Research Institute, Dehradun allotting quar- 	. 	•• 

• 

	

	 ter 0-1/55 (on vacation) to the applicant and asking  

to vacate immediately the accommodation already 

occipied. C Annexure, IV  

6 	Letter No A 19018/1/95-pCCF dated 26/2/96 of the 

applicant to the Estate offcer, .FRI, New. Forest. 3 	.. 	 H 

Dehradun clarifying that the existingaccommodatjor 	 . -• 	S  

• 	under accupat -ion of the applicant is one type below 

his entitled type and in conformity with Central 	' • 	• .' :. 

Government orders be allowed to retain same to avoid  
- 	 ..,,• 	 - 	

• 	 • 	
-: 	

-• 	
H 

inconvenience to the family C Annexure V. I 

7 	No 3-1/96-R T dated 12th March, 1996 of Deputy 

Inspector General of Forests (DIGF) Ministry of  

Environment & Forests, New Delhi clarifying that, - 	• 	• 	 ,• ••. • 

claim of the applicant for retention of accommoda- 	S 	
, 

tion at New Forest Dehradun is not valid. 	 - 	 5.  

I Annexure VI I 	 . 	 S 
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 No.4-25/94-8ldg/SRMdated 21st March 	1996..of the 

Estate officer, Forest Research Institute New 

Forest, Oehradun asking the applicant to vacate 

the acconimodatidn in pursuance of the ciariflca- 

tion given by Ministry in their letter dated 

12.3.96 	on the subject, tAnneure 	lvii] 	V 

 Representation dated22.496 of the applicant 

• to the Secretary to the Government of India, 	 V  

Ministry of Environment & Forests against 	' 	. 

decision dated 	12th March 	199.6 of the DIGF. 	 V  

I Annexure 	VIII  

 Appending 9 	(INCENTIVES FOR SERVING IN REMOTE 	V• 	

V 

V 

AREAS) 	of 	Swamy's 	Compilation of 	FRSR 	(P.rt 	I 	. 	
V 	 - 	

• 	
• 	 V 

V 	

V General 	Rules) 	contaiing:order of zGovernment 
V 

of India on-Retentionof/alTotment of alterna- 

tive çeneral 	pool accommodation to civilian 	V  

employésJofficers of .  AIS posted to North- 

Eastern region. 
	This was also enclosed as 	

V 	 V  

annexure with representation dated 22.4.96 of 	 V 

the 	applicant 	I 	Annexure 	IX 	3 	
V 	 V•• 	

• 	 •: 
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11. 	No.3-1/96.R.T dated 4.7.96 of Assistant 

Inspector General of Forest (AIGF) Governmen 

of India, Ministry of Environment & Forests 

New Delhi to the Under Secretary. to Governrne 

of Mizoram to inform the Applicant that his 

claim for retention of accommosation from 

F.R.I. pool New Forest, Dehradun is not yali 

Annexure X I 

- 
	
911t. 	 .-.' 

H 

:1 

nt I - 

1• 	'I 

12. 	No.4-25194-B .dg/RSM dated 23rd July, 1996 of 

the Estate ol ficer, Forest Research Institute,  

P.O. New FOrE st, Dehradun asking to vacate by 	 • 	

'- 
10.8.96 the Lccommodation retained by the app- ..'••i 

licant failii g which action to get same' vacated  

as per Publi Premises Act will be initiated . 
- 	

and damages sill beapplicable. 	 . 

[ Annexure 
	

I I 

S.4MEH 	 . 	.. • '' 
Signature of the applicant 	. - 
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For use in Tr ibunal's office 

Date of filling 

or 

Date of Receipt by Post 	 V  

Registration No. 	
V 	 H 

Signature 	
V V 

	

for V  Registrar 	
V 	 V  

?ntralL Administrative Tribuna' 

BENCH 	
V 

BETWEEN 	 V 	 Y V 	 V V 

- 	 APPLICANT 

AND 

overnment of India, 	RESPONDENT 	 V  
wironment & Forests, 
Lwan, CGO Complex, 	

V 

i Delhi - 3• 	
V 	

V 	 V 	

V 

, Forest Research 	 RESPONDENT 
). New Forest, 	 V  
006. 	 V 

c 

S.R. MEHTA 

i ) 	Secretary to 
MinistçyVof E ~"  
Paryavaran Bh 
Lodi Road, Ne 

Estate offic:e 
Institute, P.0 
Dehradun - 24 



All 
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CENTRAL ADMINISTRATIVE (PROCEDURE) 	 . 
• RULES, 1987 	 .- 

• 

.. 

OETAIL.S OF 	APPLICATION: 

1.. Particulars of 	the Applicant : 

1) Name of the applicant 	: S.R. 	MEHTA 	 • 	H 
• 	Ii) Name of the Father 	 : D. R. 	MEHTA 	 : 
• 	iii) Age of the applicant 	 : 49 	Years 	 .. 

iv) Designation and particulars Principal 	Chief Conservator of 5 , - 
of office 	(name and station) Forests, 	Environment 	& Forests:: . ; 
in which employed or was 	la- Department, 	Government of -- 

• st employed before ceasing 
. 

Mizoram, AizawL 
to 	be- in 	service. 

:.,•'. 

• v) Office address Princip'l 	Chief Conservator ofH - 
Forests, 	Environment 	8. Forests:: 

• 

Department, 	Government of 	•. 
Mizoram,- Aizawl. 

vi) Address 	for service of 	: S.R. 	Mehta, 	PCCF, 	Mizoram, 
notices. Aizawl 	- 	796001. 	 '... 

• 2 Pt -iculars of the respondent 

- - I) -Name of 	thp 	respondent 	• 	:'a) Secretary to Govérnmènt of. 
• • 	 ---... 	• 	 • 	 • 	 • 	

• India, 	Ministry of Enviroi 

• 

• 	 • nment & 	Forests,Paryavran- 	'•.• 
• hawan, 	CGO Complex, 	LOdhi • 	• 

S  Road, 	New 	Delhi 	- 	3. 	•. 

b) 	Estate Officer, 	Forest Re- j.. 
search Institute, 	P.O. 	New 

Forest, 	DEHRADUN - 	248006. 	• 

• . 
.. 	 • 

• 	
ii) Name of Father/Husband 	: Not 	applicable; 	 .. 

 Age of-the resondent 	: Not appplicable 

 Designation and particulars As 	indicated against 	item 	(I) 
• of 	office 	(name and statidn) above. 

- 	

• 	 - 	

•• 
ii which employed • 

• . 
--••' . 

J. 
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- V. 

 Office address As 	indicated against 	item 	(i) 
above. 	°. 

 Address for service of As 	indicated against 	item 	(i) 
• 	 . notices. 	 ....... 	, above.  

3. Particulars of the-order against which appliation is made 

The application 	is agains 	the 	following order. 

i) Order No. 	with reference to 	(a) Order No.3-1/96-RI dated 
Annexure 	 5.: 4.7.96. 	 . 

(b) 	Orde.r No.4-25/94-Bldg/.RSM 
dated 	23.7.96. 

i) Date 	 . . 	 : 	 (a) 	4th 	July, 	1996. 

(b) 	23rd 	iuly, 	1996. 	 0 

iii) Passed by Secretary to Govt. 	of 
India., 	ulinistry 	of 	Envi- 

•' ronment & Forests, . 

Paryavaran Bhawan, CGO 
Complex, 	Lodi 	Road, 	New' 
Delhi. 

Estate. officer, 	Foret 
Research 	Institute, 	P.O. 
New Forest, 	DEHRADUN'. 

1 

iv) Subject 	ip brief Denial 	of retention of pobi 
accommodation/allotment of 
alternative accommodation at 

• . . . 	 New Forest, 	Dehradun to the 
. 	 , 	 S  pplicant'(S.R.Méhta)posted 

to North-Eastern. Region as 
PCCF, 'Mizoram,Aizawl.(Former 
Director, 	Forest Education, 

'c New 	Forest, 	Dehradun). - 	. 	' 	 . j . 	 • 

4. Jurisdiction of the Tribunal: 	The applicant declares 	that 	• 
the subject matter of the 
order against which he waits 
redressal 	is 	within 	the 	ju-. - 
r-isdiction 	of 	the 	Tribunal. 

5. Limitation The applicant 	further decla- . 
• 	

. res 	that 	the application 	is- 	' 

within the 	limitation pres- •-. 	

0 

cribed in section 21 	of t4 
Administrative Tribunal 	Act. - 

1985 
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6. 	Facts of the case 

The facts of the case are given below 

That the Central Government has provided incentives in the 

form of special allowances, facilities and concessions to the 

Civilian Central Government employees serving In remote North-

eastei n/other iegions and in pursuance of this policy. Government 

of India, Ministry of Finance and Ministry of Urban Development 

(Directorate of Estates) have issued orders from time to time to 

regulate these' allowances/facilities and retention of 

accomodation respectively. The concession of rete,ntion'of accomo-

dation/ailotment of, alternative accommodation Is also 

permissible 	to All India Service Officers. 'Copy 	of . 	the: •, 

consolidated orders on above subject included as Appendix - 9 •  in 

Swarny's compilation of Fundmnta1 Rules& Supplementary 	Rules 

(Part I General Rules) is enclosed herewith. 	(Annexure IX ) 

11) 	That All India Service Officers serving on 	central 

dep'utatiom.under offices of the Ministry of Environment & Forests 

at Dehradun and Coimbatore (Forest Survey of India, Indira Gandhi 

National Forest Academy, Directorate of Forest Education and 

State Forest Service College etc.) have also in pursuance of the 

above orders till now been availing the facility of retention of' 

accomodation 'for bonafide use of their family after repatriatiofl' 

of serve in North-Eastern Region. ' 

* 	 ' 
iii) That ft 	a member,  of the Indian Forest Service of AGMUT 

Cadre comprised of Arunachal Pradesh, Goa, Mizaram and 'Unin 

Territories and at present posted in Mizoram state as PPincipal 

Chief Conservator of Forests. 
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That 	was alloted residential accommodation from''cjeneral 

I . . 
pool' of New Forest, Dehradun on 6Sjoining State Forest Service 

College, New Forest on central deputation during October 1989 and 

afte completion of deputation tenure and on posting to Mizoram 

during January 1995,Letained the same accommodation for bonf1de 

use oF family members as per the facility extended 'by' 

Government of India. -.alsô informed Director, Forest Research 

Institite, New Forest, Dehradun vide my letter dt. 12.12.94,  

Anriexure I ) thattewi]l be retaining the accommodation. 

That residential 'pool at New Forest, Dehradun is a pool 

meant for 	employees. . serving in the Directorate of: Forest 

Education of which St.ate..Forest Service College is a part and 

Indian Council of Forestry Research and Education of which Forest 

Research Institute is :a part. Former is a 'Central Government' 

office' while later is a 'Automomous body' of Ministry, of' 

Environment & Forests, Government of India. 

• 	 . 	 . 	 . 

. That'the daughter ,  and son of the applicant are studying in 

XIth and VIth standard respectively at Dehradun ' and he is 

•compelled to leave his children there for their education due to 

• 	problem 	of language, disturbed conditions and absence 	of 

appropriate educational facilities available in Mizoram. 

vii 	Jhat the Estate officer, Forest Research Institute j  New 

FOi-st,Dehradun is. reply to my application dated 12.12.94, 

reFerred in para (iv) above informed that it is not possible to 

permit the applicant to retain the accommodation. . . . 

I Annexure 	II ) 	 . 
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viii) 	That vide letter No.A.19018/1/95-pCCF dated 	10.4.95, 	the, 

applicant clarified to Estate officer, New Forest, Dehradun that' 

as per Government of India's orders, he can retain accommodatidii.. 

at his last station of posting namely New Forest for bonafide use 

of his family members on posting to Mizorarn in the North-Eastern 

region [ Annexure III 3 

• 	ix) 	That the applicant wasallotted alternate accommodation 0- 

1/55 (on vacation) by the Esta.te officer, New Forest vide his No.. 

4/14/96-Bldg 	dated 	251.96 and further, asked 	to 	vacate 

• 	immediately the residence retained by him.( Annexure IV ) 	• 

That vide letter, No.A.i9018/1/95-pCCF: dated .26/2/96, the 
• 	 •• 	 . 	

0 

applicant cla.rified to the Estate officer, New Forest that €he •. 

residence retained by himwas already one type below, his entitied'.: 

type and in conformity with Government of India's orders on the 

subjec.t be allowed to retain -same to avoid inconvenience to his 

family in his absence. .Fu
. rther the residence retained by the 

applicant inot a postattached quarter needing vacation. 	. 

Annexure V  

That in response to letter dated 26.2.96 of the applicant;'" 

the Deputy Inspector General of Forests,DIGF) Ministry df,f 

Environment & Fat ests, New Delhi, vide his No 3-1/96--RT dated 
dt 

O 	 12th: March, 	1996 clarified that the provision of retention 

residential accommodation by the All India Service Officers is 

O 	valid only in case of the. residential accommodation under contrl 

O 

 

o f, Directorate of Estates, Ministry of Urban Development, • New:..; 	0 

0 	Delhi 	and 'therefore the claim of the Applicant to itin 

• 	a.ccommodaton in FRI pool at Oehradun 	 I.) 

	

was not valid [Annexure V 	• 
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li) 	That based on above Liarification, 	the applicant was 	asked 

to 	vacale the 	accommodation retained by 	him 	at 	New 	Forest, 

Dehiadun 	by 
- 	,•. 

Estate Officer, 	Forest Research Institute 	vide 	his 

N0.4-25/94-Bldg/SRM dt. 	21st 	March 	1996 	C 	Annexure 	VII 	I 	 SI• 	F 
xiii) 	That the applicant aggrieved by the decision of the Deputy 

Inspector General 	of.. 	Forests, 	deny.ing 	him 	the 	facility 	of 

retaining the accornrnodation,at New Forest pool. 	represented 	.t 

- t h e 	Secretary to 	the 	Government 	of 	India, 	Ministry .of .  

Environment & Forests, 	New Delhi, 	vide his representation 	dated 

22.4.96 	on the ground that such denial is -discriminatory aganst 

principle of natural justice and contrary to the policy, spii.t 

and orders of the Government of India on the subject which ne.ver 

intended to discriminate the officers serving in its Centtal-; 

Government office's I Annexure VIII I 

That in response to representation dated 22.4.96,of the. 

applicant, Senior Assistant Iripector General of Forests(AIGF),. --

Government -of India,: Ministry of Environment & Forests', New Delhi 

vide his letter No. 3-1/96-RT dated 4.7.96 informed that clairnof 

the applicant for retention of accommodation from F.R.I. pool is.  

not valid since facility of retentlion of accommodation 	si 

applicable in respect of general pool accommodation only. 

Annexu re )<  

aft . 

That after above decision of the Assistant Inspectr General 

of Forests(AIGF) Government: of India, Ministry of Environment &. 

Forests, 	not -ice h a s been issued to the applicant by Estate ..' 

officer, Forest Research Institute, New Forest, Dehradun vide, 1 his 

* 

.4 	 . 	 -. 
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j) 

- 	12 	 , 

No-4-25/94-Bl l dg/RSM dated 23rd July, 1996 to handover the vacant 

possessioin of residence retiined by applicant to the Institute 

by 10.8.96 failing which action to get same vacated will be 

initiated as per Public Premises Act and damages will be 

applicable beyond 10.8:96 onwards. Annexure XI i 

That the residential pool accommodation at New Forest, 

Dehradun is to be treated as 'general pool' accommodation'for the 

purpose of retention of accommodation by All India Service 

Officers serving in Directorate of Forest Education & its State 

Forest Service College (which are Central Government office.$). 

• The residential pool at New Forest Dehradun cannot be treated as 

"FR.I pool" since this pool is not meant for employees of Forest 

Research Institute (F.R.I) alone but is a common pool of 

,Directorate of Forest Education and Indian Council of Forestry 

Research and Education as mentioned in para (v) above. 

That being a common/general pooallotment of accommodation 

from the New Forestpool is made from time to time by a Allotment 

Cornmittee1n which Director, Forest Education is one of the 

members (because establishment of the Directorate' of Forest 

Education is a part ofthe pool). 

That the orders of Government of India on Retention 

• of/allotment of alternative general pool accommodation clearly 

sLttes that the orders are applicable only in case officials are 

posted to Central Government officesand thess orders will not be 

applicable to cases where officers are posted to autonomous 

bodies [kindly see para I-vii of Annexure IX I ' ' 
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That 	the 	applicant 	was 	posted first 	to 	State 	Forest 	. 

Service 	College 	and later to Directorate 	of 	Forest 	Education 

[both. 	Central 	Government offices] 	and as such this 	facility 	is 	H 
admissible to him. 	Further the Government of India's orders 	make 

distinction to extend. the.facility of retention of 	accommodation 

• 	on 	the 	bisis 	of 	type of office 	in which officials 	are 	iosted' 	and 

not on the basis of type of reidential 	pool 	from which one is to 

be 	given 	this 	facility. 	 . 	 . 	 . 

That 	the 	decision/order 	of the 	Government 	of 	India, 

Ministry 	of 	Environment. 	& 	Forests, 	New 	Delhi 	denying 	the 

facility of retention of accommodation at New Forest, 	Dehradun to 

• 	the 	applicant 	for 	bOnafide use of his 	wife 	and 	children 	is 

arbitrary, 	discriminatory, 	against principle of 	natural 	justice 

and 	contrary 	to 	the 	policy, 	spirit 	and 	orders 	of 	Central 

Government on the subject. 	 . 

7. 	Details of the remedies exhausted 

The 	applicant 	declares 	that he has 	availed 	of 	all 	the 

remedies as 	indicated below available to him under the rules. 

1) 	Representation 	dated 	22.4.96 	of 	the 	Applicant 	to 	the 

• 	
. 	Secretary 	to 	Governmant 	of 	India, 	Ministry 	of 	Environment 	& 	•: 

• 	Forests, 	New Delhi. 	( 	Annexure 	VIII 	I 	against 	denial 	of 	facility 

of retention of 	residential 	accommodation 	( 	Annexure 	VI 	I 

Letter 	No.3-1/96 7RT 	dated 4.7.96 	of 	Assistant 	Inspec€or 

General 	of 	Forests, 	Government of 	India, 	Ministry of 	Environment 

& 	ForesL, 	New Delhi 	in 	reply 	to 	representation 	dated 	22.4.95 

above 	mentioned, 	informing 	the Applicant 	that • 	 his 	claim 	fo, 

• 	retention of accommodation is 	not valid. 	Annexure 	X 	I 



8. 	Matters not previously filed or 'pending with any other 
Courts : 

The applicant further declares that .he had not.. previously... 

filed any application, writ petition or suit regarding the matter 

in respect of which this application has been made, before any 

Court of law or any other authority or any other Bench of the 

Tribunal and nor any such application, writ-petition or suit is 

pending before any of them. 	 . . 

I' 

Relief(s) sought 

In view of the facts stated in para 6 above, the applicant 

• 	prays for the following relief(s)  

1) 	Stay against notce 4 -25/94-Bldg/Rsrl dated 23rd July, 	1996 

of the Estate officer, Forest Research,lnstjtute. P.O. . New 

Forest, 	Dehradun 	for 	eviction of 	the 	applicant 	from 

accornmodat ion retained by him at New Forest Dehradun. 	V 
• 	 L. 

Without &ny discrimination and in keeping with the Spirit, 

policy and orders of the Government of India, to allow the 

appljcaiit to retain accommodation at New Forest, Dehraduri common 

pool for bonafide use of:his family members as long as • Ie is 

posted in North-Eastern region. 

Interim order, if any prayed for : 	 • 	 . 	 S 	 S  

Pending final decision on the applicant, the applicant seeks 

issue of the Following interim order: 	 . S 



.1. 
I 

Stay against any action in pursuance of Notice NO.4-25/94- 

Bldg/RSf1 dated 23rd July, 1996 for eviction of the applicant and 
 

damages by the Estate officer s  Forest Research 'Institute, P.O. 

New Forest, Dehra.dun . 	. . 	 . 	 . 

11. 	1 pnot desire to have oral hearin9pthe admission •sta.s 

sinc 	will be quite inconvenient foe to do so from Mizm 

•w he I am po Ste d 	 . 

12. Particulars 	of ba-44-4&t/postal order in respect of the 
aprlication Fee 	t.r 0. 	09 	 cU 

Name of the bank on which drawn : 

Demand draft No  

13. 	Lists  of Enclosures 

Application dated 12.12.94 of S.R.fiehta, former Director 

Forest Education (here after referred as Applicant) to Director,. 

Forest Research Instjtte, New FOrest, Oehradun informi.ng to 

retain the accommodation for bonafide use of his family members. 

[ Annexure I) 

Letter No.4-25/95-ldg dated 15th, March,1995 of Estate 

officer, Forest Research Institute, Dehradun informing 	not• 

possible to permit S.R. Mehta to retain accommodation. 

Annexurell  

, Letter No.A.19018/1/95._PCCF dated 10.4.95 of S.R. Mehta. to 

EstLe Officer, FRI, New Forest, Dehradun clarifyng that as per 

Government of India's orders on the subject he be allowed to 

retain the accommodation. I Annexure 
.. ) 

1E___ 
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4) 	No.4-14/96-Bldg 	dated 	25.1 .96 	of 	Estate 	officer, 	Forest::.:. 

Reseaich 	Institute, 	Dehadun allotting 0-1/55 	(on 	vacation) 	to 

Shii 	Mehta and asking to vacate accommodation 	already 	occupied 	' 

immediately 	C 	Annexure 	IV  

5. 	Letter, No.A.19018/1/95-PCCF 	dated 	26.2.96. 	of 	S.R. 	Meht 

the 	Estate Officer, 	F R I 	New Forest, 	Dehradun clarifying 	that 

the existing accommodation under his occupation is one type below 
4 	0 	 00 

his 	entitled 	type 	and in conformity 	with 	Central 	Government 
0 	 0 

orders 	on 	the 	subject 	be allowed 	to 	retain 	same 	to 	avoid 

inconvenience to the family 	I 	Annexure 	V ] 

6 	No 3-1/96-RI 	dated 	12th March,1996 	of 	Deputy 	Inspector 

General of Forests, Ministry of Environment & Forest, 	New 	Delhi, 

clarifying'that 	claim of. applicant 	for.retention of 	ccoiiimodation.. 

at Dehradun is not valid ( 	Annexure 	VI 	I 

7 	No !-25/94-Bldg/SRM dated 21st March/1996 of Estate officer, 
• 	 0'• 

Forest 	Research 	Institute, - Dehradun asking 	the 	applicant 	tb 
• ' 0 	 ••• 

vacate the accommodation in pursuance of the clarification, 	given 

by Ministry on the subject 	( 	Annexure 	VII 	I 
• 	

0 	 41 	¼ 

• 	 S 	
• .: 	 : 

:-.. 
• 	 0 •  

8. 	Representation 	dated 	22.4.96 	of 	the 	applicant 	to 	the: 

S•cretary 	to 	Government 	of India, 	Ministry 	of 	Environment 	& 

Forest 	against 	decision 	dated 	12th March 	1996 	of 	the 	Deputy 

Inspector General 	of Forests denying the facility of 	retention of 	• 

accommodation 	( 	Annexure 	VIII 	) 	 • 

S.; 
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9 	Appendix 	9 	[INCENTIVES 	FOR SERVING IN 	REMOTE 	AREAS) 	of,  

Swarny's 	compilation of FRSR 	(Part I - General 	Rules) 	containing 

orders 	of 	GovernmentTi of India:'  bn' Retention 	of/allotment 	of 

alternative 	general 	pool 	accommodation 	to 	civilian 

employees/officers, 	ofAIS.posted to North-Eastern 	region. 	This: 

was also enclosed as anne>urewith representation 	dated 	22.436 

of the applicant. 	( 	Annexure 	IX] 	 .1 , 

- 	 t 	'' 	 .- 	 -•'.- 

10. 	No.3-1/96--RT 	dated4-7-96 of 	Senior 	Assistant 	Inspector, 
' 

General 	of Forests, 	Government of 	India, .M.in.istry of 	Environment 

& 	Forests, 	New Delhi 	informing the applicaTit that his claim 	for 

retention 	of 	accomrnodaton 	from 	F.R1. 	pool 	is . not 	valid ' 

C 	Annexure 	X.) 

11 	No 4-25/94-Bldg/RSM 	dated 23rd July, 	1996 	of 	the 	Estate 

officer, 	Forest 	Research Institute, 	p o 	New 	Forest 1 	Oehradun 

asking 	to 	vacate by 	10 8 96 the accommodation retained 	by 	the 

applicant failing which action to get same vacated as per 'Public 

Premises-kc 	will 	be initiated and damages will 	be applicable. 

Annexuie 	XI 



Applicant 

Place 	 Through 

Date: 
Advocate 

Verification 

I, S.R. Mehta (Name of the applicant) S/o D.R. Mehta 

age 49 years, 	rking as Principal Chief Conservator 

of Forests, in theoffice of £nvironment& Forest 

Department, Government of Mizoram, resident of Aiza1 

hereby verify that the contents of paras 1 to 8 

are true to my personal krwledge and paras • 	to 

Al  - 	believed to true on legal advice and that 

I hávé not suppressed my material facts. 
Oy 

çLJ17 

Signature 4A... 	 ant 

rl 
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Froiri:S.R.MEHT, IFS 
Former Director Forest Education, 
E3unglow No.12, Hill Road, New Forest, 
DEHRA DUN - 248 006. 

To 

The Director, 
Forest Research 
New Forest, 
DEHRA DUN. 

Institute, 

Sub: Concessions for serving in North-eastern region -retention 
of Gbvernment accommodation 12 Hill Road, New Forest beyond 
3.161995 by Shri S.R. Mehta, intimation reg. 

Dear Sir 

I am to Inform you that after completion of my central 
deputation tenure on 2.11.1994, I have been transferred to 
Mizoram vide Government of India, Ministry of Environment & 
Forests, New Delhi Order No.42011/2/94-IFS-I, dated 11th 
November, 1994 (copy enclosed). 1 shall join my duties shortly 
at new station. I intend to retain the residence 12, Hill Road, 
New Forests presently under my occupation for use of my family 
members beyond 3,1.1995 onwards. In this connection I am to 
point out that as per existing orders of Government of India on 
the subject, a government servant who is in occupation of 
Government accommodation, when posted to North-Eastern Region 
(which includes Mizoram) can retain the accommodation for use 
of his family members on payment of licence fee © 1-112 times the 

a. 
	 normal licence fee. 	My children will continue to / study at 

Dehradun for want of proper educational facilities available in 
Mlzoram. 	Therefove, I shall be retaining the accommodation for 
use of my famIly members beyond 3.1.1995. 	Rent towards above 
shall oontinue to be remitted by me with Principal, 	State 
Foret..Service College, New Forest as usual. 

ig 
	 This is for favour of your information. 

End 	As above. 
Yours

A..MEHT 

thf ly, 

(S. 

Copy to 
Director, Forest Education, Govt. of India, Ministry- of 

Environment & Forests, New Forest, Dehradun for information. 	I Jt 

am further to inform him that I shalL be retaining the 
residentIal telephone 24648 as permissible under the above 
circumstances. Rental and other charges beyond 3.1.1995 toard 
this phone shall be remitted by me with Principal, State Forest 
Service College, NeU Forest, Dehradun. Copy of bill as and when 
received may please be supplied to me for remitting the amount. 
Copy of Government of India order quoted above is also enclosed 
for record. 

Principal, State Forest Service College, 	-orect; 
Dehradun for information. 

(S. 	.' MEH 
a .  

20 

ThputyConservtojof1  ørests(Hqrs) 

P.C.C.Es 0 1je Aiafrv1 
Mizerain 



a 	
No04-25/95'-31g 	I 	 I  

Irid.an t Council pf Forestry esearch & Educa'trnn 
. 	 .. 	 I 	 Forest Research Institute 

I PO0New Forest, Dehradun - 248OO 
, 	 ( 	 I 

./ 	 Dated the \") March, 1995 

' To 	
I 	 k 	 ( 

Shri, S R.,.Mehta, 
, 	 E-D T . E  ) 	 ,Bungalow o012, 	 a - 	Hill Road, FRI Campus. 	- 

Subject . Concessions for servn-ig in North Eastern Region 
U ' 	 Retention o Govt • accommodation 12-41i11 Road, 

New ForestP.od, 31a1.95 o  
c) 

 
q 	 . 	

Sir, 

Wfth reference to your 1ette dcated '12.1294, 
I 	 on the above notedsubject, ft is not possible to permft 

I 	
you to retain the Bungalow 	H.i.11Jfload for 1  duration 

, 	- 	of,  your postrig in the North Eastexn 'Region after 
repa1ation. The Bungalow can be retained by youonly 
for a period of twomonths after epatrition for the 
bonafjde'use of the family as per rules0 

I 	 Yours faithfully, 

/ 	

I 

Gulat ) 
Estate Of ficei 

• 	 4 	 Foret !esearcn Inst.jtute 

I 	Copy to the Principal, S.F S.College, New Forest, 
Dehradun for information. 

I 	( ADS. GUlat,i ) 

Officer 

?6 

.i 	 II 	 I 

1 CCi 	fk'ce Aiza"I 
(oain 

I 	 I 

I 	 I 	I 



/ GOVERNMENT OF MIZORAM 
ENVIRONMENT AND FOREST DEPARTMENT. 

SR.MEHTA, IFS 	 MIZORAM; AIZAWL-796001 
Ftd3pi1 CIwJ COflSLIVtIIOL.OI F'es(s. 	

D.O. No A0i.9.Qti1/9.... 
- 	•1 

Date 	......1O-4.-95 . 	........ 

To 	 .1 
The Estate Officer, 
Ft,rest Research Institute, 
New Forest, 
Djradun - 248 006. 

Sub : 	Retention of pool accommodation by officers 
of All India Services posted to NoriJi—eastern 
re.ion etc. - retention of accommodation by. 
Shti S.fl.Mehta,IFS,former Director, Forest 
Education,Govt.of India, 	in New Forest F.R.I. 
Deliraduri - reg. A. 

Sir, 
Kindly refer to your letter No.4-25/95—Bldg 

• dt.15.3.95 stating that it is not possible to permit 
me to retain Government accommodation in New Forest 
while I am posted in North—eastern region. In this 
connection, 	I 	am to reiterate that as per Govt.of India's 
orders on the subject, Civilian Central Govt.empioyees 

. 	3 and officers of All India 5ervices posted to. States of 
•. North—eastern region which is a difficult area to serve 	. 

can retain Govt.accommodation at their last station of 
posting for bonafide use of their family members. As such 
I shall be retaining No.12,1-1111 road New Forest Wiich 
was allotted to me while I was on deputqtion to Govt.of .  
India. 

This is for your kind information. 

JiT  

;E 

Copyto. 	 - 

Pri icipal, S.F.S.College,Dehradun for 
inf.)rmatiofl. 

Principal Chief Conservator of Forests. 
• zawl : :Mizoram, 

2.0 •• 
• 	 Deputy Con,cervato o Foresis(j7qrs 

P.C.C.Fs [ce Aizawi 	•, 

.Uizora,n 	 .,,•....•',. . 

p.  - 
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	Meh*a, I1$ 

PrIi1LIp;I 	(. 	'(T)ns(rvatJ of Foresis  

- 

(iO\'FRNMEN'I' OF MIZORAM  
AND I ORI Si DU'ARTMENT 

hiJiORAM, 1\1ZAWL--796001 	'V 
D.O, No Awl9o/i/95.PCC.. 

Date •.26//96. ........................ ...... 

To, 

The Estate Of ftcer, 
Porest Research Institute, 
P.O. New !orest, 
Dehradun 248 006. 

Subj 	$ 	etnt,n 	allot t rf ttlttrative Ir4dioonorel 
pool zceoc!tion to Off icrs of AU  
Sarvicea posted to Ntirth.Eastern Region case 
of S.i. Uhta, foriror Director, Forest Educa.. 
t5on, Govt. of India, Ministry of Environment 
& Forest, New Forest reçjadtng. 

Ref 	S. 	Your ND. 4/14/9..Oldg. dt. 20.96. 

Sir, 

Kindly refer to your above letter wherein 
I have been asked to vacate Sglow No. 12 wd in lieu 
allotted Vti1/5 (on vacation). In this connection, I 
would like to ,inf4rci and clarify that I had jtineI es 
Principal, State Forest Service College, N€w forest on 
central deputation durirg 10/89 when I was dr;wlng pay 
of R3. 4950/.. In aiy scale. According to ntiUcment 
clasriif&cton folLoud in Pexret esrch Int'titute for 
its residential pooi accomodtLon, tIse dzawing pay of 

• 

	

	 us. 4200.599/.. are entitled to type VI (EaI) quarters 
and those dcing pay of Ri.. 5100/. and above are entitled 
for type VII 	quarters. Accordnly, I was allotted 

9 , 

	

	• Bunglow No. 12 as per my entitlement at that time. Further 
I maymention ithere that B-3to8, 10to12d17to113 

Contd. . .2/ui' 
a 

/ 



(OVIRNMENI OF MIZORAM 
EN','IROMtiN'1' i\NI) FORkS!' DEPARThIENT 

MJLORAM, 1\iZi\WL —796001 

Principal ( lid (iicrvor of Forcsts 	
D. 0. No 	 . 

Dac 

are of type VI (E.$) while Bunglow No. .13 to 16 are of type 
VII (Eu.fl). After some time with use in my pay abovs Rs,5100/-

though I boce entitled for higher typo of accornodation namely 
type VII (E$I)# but was never offered. Thus till my tranefer 

to tlizoram during January 1995 on copltion of central d.puta-

tion, I continued to occupy Bunglow No. 12 whiclh was one type 
below my entitlement. According to Govt. of India. Ministry of 
Uxtan Development. Directorate of Estates #  Now Delhi, Off ice 

Metorad1EI$ No. 12033(24) /77.Pol'41 dt.15.244 and of even No. 

dt.2.6984, 30030850 1905.86. 27.1.87 g, 26.39870 1.8090 end 

30.6.93 which govern the reteritiOfl/altornattve eccomodattO1t 
to Officers of All India Services pø*ted in North-Eastern 
it is clear that officers who may be in occupation of accowO 
ci ation below their entitled type, they may be ellowod to rotsin 

the same accommodatiOn. In accordance with these oidQt, therefore. 

I can and may please be allo'ed to retain Bunglow ?0.12 which is 

below my entitled typo as explained above. 

Yours sincerely. 

( S.R. MEHIA) 

Memo No, Aø.19018/1/95-PP 
Copy to : 

The Inspector General of Forests, Govt. of India, 
Ministry of Environment & Forests, C.G.O. Complex, 
Lodhi Road, New Delhi — 110003 for kind infori. 
mation. 

IL 

principal Chief ons iva 	orests 

(7 	 M iz o ram : Aiz awl. 

Vf Ailzlia

Deputy or  

P.C.C.FS Qff vI 
Mizoram 

: Dated Aizawl,the 26th Eeb/ 1 96. 

1 . 
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rr 
Telegram PARYAVARAN. 

NEW DELHI 

Telephone : 	4361774 
rqtzi): 

Telex (bHingua?) : W-661 85 DOE IN 
Fax 4360678 

1r 

cri1ur tj 	t 
GOVERNMENT OF INDIA 

MINISTRY OF ENVIRONMENT & FORESTS 

q04 -ut 	fY. 	3Tt. 

PARYAVARAN BHAWAN, C.G.O. COMPLEX 

;Tt fkft-11O003 
LODHI ROAD, NEW DELHI110003 

No. 3-1/96-RT 
	

March 12, 1996 

To 
/ 

VShrj S.R. Mehta, 
Principal Chief Conservator of Forests, 
Govt. of Mizoram, 
Aizawl - 796001. 

SUB: Retention of residential accommodation by the All India 
Service officers of the North-Eastern region and J&K. 

Sir, 

• 	 With reference to your letter• No. A-19018/l/95-PCCF dated 
26.2.96, I am to clarify that the provision of retention of 
residential accommodation by the All India Service officers of the 
North-Eastern cadres and Jammu & Kashmir is valid only in case of 
the residential accommodation under the control of Directorate of 
Estates, Ministry of Urban Development, New Delhi. The rules, i'-
so-facto, do not apply to the limited pool of residential 
accommodati iTIab1eVfEh subordinate offices and autonomous 
organisations of the M/o Environment & Forests. As such, your claim 
for retention of accommodation allotted to you from FRI pool at 
Dehradun is not valid. 

Your 

(JAGDISH KISHWAN) 
Dy. Inspector General of Forests/ 

VO 	

I 2-•

(Deputy ConsrofFores?ilTh'
F.C.C.ffice Aizwi 

Mizorarn 

Z. 

/ 



NC) • 4-25/94-Bldg /SRM 
Indian Council of Forestry Research & Education 

Forest Research Institute P.O,New 
Forest, Dehradun - 248006 

4 .  

Dated the 2J llarch, 1996 
To 

Shri S.R.Mehta, 
Principal Chief Conservator bf Forests, 
Governnnt of MIZORAM, • 	 Aizawl - 796 001. 

Subject : Retention of residentia1comrnodatjon by the 
All India Service Officers of the North-Eastern 
Region and J & K. 

Sir,  

* Kindly refer to this office letter No.4-25/96-Bldg 
dated 14.3.96 and flinistry of Erivirionment & Forests, New 
De1his letter No.3-1/96-RT dated 12.3.96 addressed to you 
and copy endorsed to this office on the above noted subject.. 

You are requested to kindly vacate the bungalow No.12 
(Type-VI) occupied by you immediately and handgver the vacant 
possession of said Bungalow to Assistant Registra(G),FRI. 

Yours faithfully, 

Estate 0 ice 
Forest Research Institute 

2-0 TIC 
Dept1Y Con. 'air of Pores? s(TIqt$) 

P.C.C. Office A1ZOWI 

MizoWn 

Cj-TCE OF 'HX rCCF jfJZO R.4 I 

'ETJJPT N 
r 
J i / i .L i 	 • ..• ... 	. 

-'I 

I 



L From 	
S.R. Nehta 

PrfncjI)aJ Chief Conservator of Forests 
MI zoram 

Aizawl - 796 001. 

To 

The Secretary to the Government of India 
Ministry of Environment & Forests 
Paryavaran Bhawan 

CGO Complex, Lodi Road 
New Delhi - 110 003. 

(Through Proper Channel). 

Subj :- 	Retention 	of/allotment 	of 	alternative 	residential accomodatfon to MI India Service Officers posted to 
North.-eastern region - representation regarding. 

Sir, 

I am to represent the following for your kind consjderation 
and favourable orders 

1. 	

That the Central Government has provided lncentfves'fn the 

form of special allowances, facilities and concessions to the Civilian 

Central Government employees serving in remote North_eastern/other 

regions and in pursuance of this policy, Government of India, Ministry 

of Finance and Ministry of Urban Development (Directorate of Estates) 

have Issued orders from time to time to regulate these 

aliowances/faCIJjtles and retention of accomodation respectively. The 

concession of retention of accomodatjon/a]lotmt of alternative 

acconiodatjo,i Is also pormissibje to All India Service Officers. Copy 

of the Consolidated orders on above subject included as Appendix - 9 

in Fundamental Rules & Supplementary Rules Is enclosed 
Annexure - I. 	 herewith at 

2. 	 That All 	
India Service Officers serving on central 

deputation under offices of the Ministry of Environment & Forests at 

Dehradun (Forest 'Survey of India, Indira Gandhi National Forest 

Academy, Directorate of Forest Educatjoii and State Forest Service 

College etc.) have also in pursuance of the above orders till now been 

3. 	 That 
I am a member\of the Indian Forest Service of AGMUT 

Cadre comprised of Arunacj 	
Pradesh, Goa, Mlzoram and Union 

Terrftorjes and at present posted in Nizoram state as Principal Chief 
Conservator of Eorests. 	 - 



- 	2 	- 

That after completion of my central deputation tenure as 
Director, Forest Education, Dehradun under Ministry of Environment & 

Forests and on posting to Mizoram during January '95, I retained the 

residential acconiodation below my entitled type allotted to me from 

F.R.I Pool, New Forest, Dehradun (of which Directorate of Forest 

Education & State Forest Service College has been and continues to be 

a part) for bonafide use of my family members as per the facility 
extended by Government of India. 

That my daughter and son are studying in Xth and VIth 

stan4rd respectively at Dehradun and I am compelled to leave my 

childen there for their education due to problem of language, 
distui- bed conditions and absence of appropriate educational fac1liEi 
available here. 

That contrary to the orders of Government of India, I am 

now being denied the facility of retaining the residential 

accomadation on the plea that provision of retention of residential 

accomodatlon by the All India Service Officers of the North Eastern 

Cadres is valid only in case of the residential accomodation under the 

Control of Directorate of Estates, Ministry of Urban Development, New 

Delhi. In this connection, copies of No.3-1/96-RT dt. 12.3.96 of 

Deputy Inspector General of Forests, New Delhi and No. 
4 - 25/94-Bldg/SRI dt. 21.3.96 of Estate Officer, Forest Research 

Institute, Dehradun asking me to vacate the accomodatlon are enclosed 

at Annexure - II and III respectively. 

That residential accomodation under control of Directorate 

of Estates is available only at certain places in the country while 

elsewhere accomodation is provided to the Government employees by 

respectIve departments. Orders of Government of India about retention 

of acc:omodation nowhere states that such faciJity will be available to 

officers/and at places only where residential 	acconiodation Is 
available under the Directorate of Estates, New Delhi. Further, the 

Government of India while extending the facility of retention of 

accomodatlon had never intended to limit this facility to only those 

officers/places where Directorate of Estates maintain residential pool 

accomodation as that would amount to discrimination and against 
prliiclpJ C of naturai justice. 

That the order No.4-25/94-t3Jdg/SRM dt. 21.3.96 of Estate 

Officer, Forest Research Institute, Dehradun as well as clarifiLcatiQn 

3-1/96-RT dt. 12.3.96 of DIGF, New Delhi mentioned above (Annexure II 

& III) are not In conform! ty with orders of Government of Itiidi a on 

retention of residential accomodatlon by the All India Service 

Offi cers and if impi emented will p  ace mc and my faniii y In extreme 
hardships and agony. 
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I 9. 	That All India Service Officers from Arunachal Pradesh, 

Goa, Delhi Administration, Pondicherry posted to Mizorain are retaining 

residential accomodatlon at their last station of posting. Residentia1_ 

accomodation retained by them at these places is not under the control 

of.Dlrectorate of Estates, New Delhi, but they are allowed to retain 

the accornodation in accordance with orders of Government of India on 

the subject. Hence the plea in para 5 above that provision of 

retention of residential accomodation by the All India Service 

Officers of North Eastern Cadres Is vaild only in case of the 

residential accomodation under the control of Directorate of Estates, 

Ministry of Urban Development, New Delhi is not correct. 

In view of the position explained above, I request for your 

kind Intervention in the matter and as permissible under rules to 

allow me to retain the residential accomodatlon at FRI pool Dehradun 

for education of my children for which I shall be very grateful to 

you. 

Enclo : As above. 	 Yours fathfuJIY 

( SIR.'  MEH1)- 
Principal Chief Conservator of Forests 

Mizoram ::: Aizawl 

Copy to : 
Advance copy to Secretary to the Govt. of India, Ministry 
of Environment & Forests, Paryavaran Bhawan, CGO Conplex, 
Lodi Road, New Delhi for favour of consideration and 
needful action. 

Inspector General of Forests & Special Secretary to 
Government of India, Ministry of Environment & Forests, 
Paryavaran Bhawan, CGO Complex, Lodi Road, New Delhi for 
favour of information and to kindly allow me to retain the 
accomodatfon at Dehradun for education of my children. 

Estate Officer, Forest Research Institute, P.O. New Forest, 
Dehradun. 

Secretary to the Government of Mizoram, Environment & 
Forest Department, Al zaw) along with a CODY to kindly 
arrange to forward same to concerned atJNeDlelhi soon. 

	

Principal Chief Cotor 	Forests 

	

Mizoram 	Aizawi 

22-.kc 
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APPENDIX 9 

yES FOR SERVING IN REMOTE AREAS 

1., M.F.; O.M. No. 20014/3/83-E. IV, dated the 14th December, 1983. 1 

The need for attracting and retaining the services of competent 
officers for service in the North-Eastern Region comprising the States of 
Assam, Meghalaya, Manipur, Nagaland and Tripura and the Union Ter-
ritories of Arunachal Pradesh and Mizoram has been engaging the atten 
tion of the Government for some time. The Government had appointed 
a Committee under the Chairmanship of Secretary, Department of Per -
sonnel and Administrative Reforms, to review the existing allowances and 
facilities admissible to the various categories of civilian Central Govern-
ment employees serving in this region and to suggest suitable improve-
ments. The recommendations of the Committee have been carefully con-
sidcrcd by the Government and the President is now pleased to decide 
as follows:- 

(i) Tenure of posting/deputation: 

There will be a fixed tenure of posting of 3 years at a time for 
officers with service of 10 years or less and of 2 years at a time for 
officers with more than 10 years of service. Periods of leave, training, 
etc., in excess of 15 days per year will be excluded in counting the tenure 
period of 2/3 years. Officers, on completion of the fixed tenure of ser-
vice mentioned above, may be considered for posting to a station of their 
choice as. far as possible. 

The period of deputation of the Central Government employees to 
/ the States/Union Territories of the North-Eastern Region, will generally 

be for 3 years which can be extended in exceptional cases in exigencies 
of public service as well as when the employee concetned is prepared to 
stay longer. The admissible deputation allowance will also continue to be 
paid during the period of deputation so extended. 

V 

 (ii) Weightage for Central deputation/training abrOad and special 
mention in Confidential Records: 

Satisfactory performance of duties for the prescribed tenure in the 
North-East shall be given due recognition in the case of eligible officers 
in the matter of- 

(a) promotion in adre posts; 
-. 	 (b) deputation to Central tenure posts; and 

(c) courses of training abroad. 
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lte general requirement of at least three years service in a cadre post 
• bcteen twq,entral tenure deputations may also be relaxed to two years 
- in dscrvin cases of meritorious service in the North-East. J,A specific entry shall be made in the CR of all employees who rendered 

a fl tenure of service in the North-Eastern Region to that effect. 

Special (Duty) Allowance: 

Central Government civilian employees who have All India transfer 
ha ility will be granted a Special (Duty) Allowance at the rate of 25 per 
ce t of basic pay subject to a ceiling of Rs. 400 per mQnth on posting 
to ny station in the North-Eastern Region. Special (Duty) Allowance will 
be in addition to any Special Pay and/or Deputation (Duty) Allowance 
air ady being drawn subject to the condition that the total of such Special 
(ID ty) Allowance plus Special Pay/Deputation (Duty) Allowance will not 
cx ced Rs. 400 p.m. Special Allowances like Special Compensatory 
( emote Locality) Allowance, Construction Allowance and Project 
A lowance will be drawn separately. 

0.1., M.F., O.M. No. 20014/3/83-13. IV, datcd the 29th Octobcr, 1986. 

NOT13.—Special duty allowance will not be admissible during periods 
o lcavc/training beyond 15 days at a time and beyond 30 days in a year. 

he allowance is also not admissible during suspension and joining time. 
G.L. M.F., O.M. No. 20014/3/83-13. IV, dated the 27th July, 1984. 

Special Compensatory Allowance: 

For orders regarding current rates of Special Compensatory 
llowance for the various States and Union Territories and Disturbance 
Ilowance admissible to specified areas of Mizoram, see Part V of this 
ompilation—HRA and CCA. 

Travelling Allowance on first appointment: 

In relaxation of the present rules (S.R. 105) thai travelling allowance 
is not admissible for journeys undertaken in connection with initial 
appointment, in case of journeys for taking up initial appointment to a 
post in the North-Eastern. region, travelling allowance limited to ordinary 
bus fare/second class rail fare for road/rail journey in excess of first 400 
kms. for the Government servant himself and his family will be admissible. 

Travelling Allowance for journey on transfer: 

In relaxation of orders below S.R. 116, if on transfer to a station 
in the 'North-Eastern region, the family of the Government servant does 
not accompany him, the Government servant will be paid travelling 
allowance on tour for self only for transit period to join the post and will 
be permitted to carry personal effects up to Y3rd of his-entitlement at 
Government cost or have a cash equivalent of carrying ½rd of his entitle-
mént or the difference in weight of the personal effects he is actually car -
rying and ½rd of his entitlement, as the case may be, in lieu of the cost of 
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sQtransportation of baggage. In case the family accompanies the dern- 
ment servant on transfer, the Government servant will be entitled to the 
existing admissible travelling allowance including the cost of transporta- 
tion of the admissible weight of personal effects according to the grade 
to which the officer belongs, irrespective of the weight of the baggage 
actually carried. The above provisions will also apply for the return journey 
on transfer back from the North-Eastern Region. 

This concession is admissible only in cases where the Government ser-
vant is transferred from a station outside the region to a station in the 
N.E. Region and vice versa; the same is not applicable from one station 
to another station within the region. 

1 0.1., M.F., U.O. No. 3943-E. IV/84, dated the 17th October, 1984. 

As the Packing Allowance, which is granted at flat rates, is in the 
nature of Lump Sum Transfer Grant, the grant of the allowance is not 
related to the quantity or personal effects carried. In the types of the cases 
referred to above also full rate of Packing Allowance is admissible with 
effect from 3-1-1986. 

10.1., M.F., U.O. No. 824-E. IV/86, dated the 1st April, 1986.] 

(vii) Road mileage for transportation of personal effects on transfer: 

In relaxation of orders below S.R. 116, for transportation of per- 
sonal effects on transfer between two different stations in the North- 
Eastern region, higher rate of allowance admissible for transportation in 
'A' class Cities subject to the actual expenditure incurred by the Govern-
ment servant will be admissible. 

The higher rate of road mileage is admissible only between stations 
not connected by rail. 

1 0.1., M.F., U.O. No. 3943-E. 1V/84, dated the 17th October, 1984. 

(vii:) Joining Time with leave: 

In case of Government servants proceeding on leave from a place of 
posting in the North-Eastern region, the period of travel in excess of two 
days from the station of posting to outside that region will be treated as 
joining time. The same concession will be admissible on return from leave. 

(ix) Leave Travel Concession: 

A Government servant who leaves his family behind at the old duty 
station or another selected place of residence and has not availed of the 
transfer travelling allowance for the family will have the option to avail 
of the existing leave travel concession of journey to hometown once in 
a block period of 2 years, or in lieu thereof, facility of travel for himself 
once a year from the Station of posting in the North-East to his hometown 
or place where the family is residing and in addition the facility for the 
family (restricted to his/her spouse and two dependent children.oniy) also 
to travel once a year to visit the employee at the station of posting in 

H 
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the orth-t tern Region. In case the option is for the latter alternative 
- the ost of travel for the initial distance (400 kms./160 kms.) will not be 

bor e by the officer. 

Officers drawing pay of Rs. 2,250 or above, and their families, i.e., 
spo se and two dependent children (up to 18 years for boys and 24 years 
for girls) will be allowed air travel between Imphal/Silchar/Agartala/ 
Ai awl/Lilabari and Calcutta and vice versa, while performing journeys 
me tioried in the preceding paragraph. 

G.1., M.F., O.M. No. F. 20014/3/83-E. IV, dated the 31st January, 1985. 

It has been decided that the Central Government employees drawing 
p y of Rs. 2,250 and above who are posted in Andaman and Nicobar 
Is ands and LakshadweeP, and their families, i.e., spouse and two depen- 
d nt children (up to 18 years for boys and 24 years for girls) will be entiti- 
e to the facility of air journey on LTC between Port Blair and Calcutta/ 

adras and between Kavaratti and Cochin respectively. They, however, 
vill not be entitled to the same facility between lmphal/Silchar/Agartala! 
,4izawl/Lilabari and Calcutta. These orders take effect from the date of 

f ( G.L. ME., O.M. No. 20014/3/83E. IV, dated the 25th September, 1985. 1 

(x) Children Education Allowance/Hostel Subsidy: 

Where the children do not accompany the Government servant to the 
North-Eastern Region, Children Education Allowance up to Class XII 
will be admissible in respect of children studying at the last station of 
posting of the employee concerned or any other station where the children 
reside, without any restriction of pay drawn by the Government servant. 
If children studying in schools are put in hostels at the last station of 
posting or any other station, the Government servant concerned will be 
given hostel subsidy without other restrictions. 

The above orders except in sub-para. (iv) will also mulalis mutandis 
apply to Central Government employees posted to Andaman and Nicobar 
Islands. 

These orders will take effect from 1st November, 1983 and will 
remain in force up to 31st October, 1987. 

All existing special allowances, facilities and concessions extend-
ed by any special order by the Ministries/Departments of the Central 
Government to their own employees in the North-Eastern Region will be 
withdrawn from the date of effect of the orders contained in this Office 
Memorandum. 

Separate orders will be issued in respect of other recommenda-
tions of the Committee referred to in paragraph 1 as and when decisions 
are taken on them by the Government. 

FR-35 
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For clarifications on various points of doubts see Item n VIII in this 
Appendix. 	 :, 

Facilities extended to employees posted to Lakshadwcep.-.--It has been 
decided that the orders contained in the abovementioned Office Memoran-
dum except in sub-para. (iv) of para. 1 will also mutatis mutandis apply 
to Central Government employees posted to Lakshadweep. 

2. These orders will take effect from 1st March, 1984. 
I G.I., M.F., O.M. No. 20014/3/83-E. IV, dated the 30th March, 1984. 

NOTE 1.—The provisions of the O.M., dated the 14th December, 
1983, as amended from time to time were extended periodically in the 
undermentioned O.Ms. pending completion of the review of the facili-
ties: - 

O.M. Nos. and Date 

No. 20014/3/83-E. IV, dated 14-12-1983 

No. 20014/3/83-E. IV, dated29-10-1986 

No, 20014/3/83-E. lylE. 11(B), dated 
11-5-1987 

No. 2001413/83-E. lV/E. 11(B), dated 
28-7-1987 

No. 20014/3/83-E. IV/E. 11(B), dated 
15-7-1988 

Period 

1-11-1983 to 31-10-1986 

1-11-1986 to 30- 4-1987 

1- 5-1987 to 31- 7-1987 

1- 8-1987 to 31- 1-1988 

1- 2-1988 to 31- 1-1989 

Revised orders making further improvements have been issued with 
effect from 1-12-1988 vide G.I., M.F. O.M. No. F. 20014116186-E. IV! 
E. 11(B), dated the 1st December, 1988, reproduced at item II below. 

NOTE 2.—Facilitics admissible to the Government servants deputed 
to the Governments of Manipur and Tripura.—See GlO (10) below F.R. 
111. 

H 

Improvement in allowances and facilities for civilian employees 
of the Central Government serving in the States of N.-E. Region, 

A. & N. Islands and Lakshadweep 

The undersigned is directed to refer to i , his Ministry's O.M. No.20014/ 
3/83-E. IV, dated the 14th December, 1983 and 30th March, 1984 (item. 
I above), on the subject mentioned above and to say that the question 
of making suitable improvements in the altowances and facilities to Cen-
tral Government employees posted in North-Eastern Region comprising 
the States of Assam, Meghalaya, Manipur, Nagaland, Tripura, Arunachal 
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Pr-adesh and 1Tzoram. has been engaging the attention of the Government. 
Accordingly the President is now pleased to decide as follows:- 

Tenure of posting/deputation 

The existing provisions as contained in this Ministrys O.M., dated 
14-12-1983, will continue. 

Weightage for Central deputation and training abroad: Special 
• 	mention in confidential records 

• 	The existing provisions as contained in this Ministry's O.M., dated 
14-12-1983, will continue. Cadre authorities are advised to give due 
wcightage for satisfactory performance of duties for the prescribed tenure 
in the North-East in the matter of promotion in the cadre posts, deputa- 

- 	tion to Central tenure post and courses of training abroad. 

Sj,ecial (Duty) Allowance 
Central Government civilian employees who have All India transfer 

liability will be granted Special (Duty) Allowance at the rate of 12 1/2o 

of basic pay subject to a ceiling of Rs. 1,000 per month on posting to 
any station in the North-Eastern Region. Special (Duty) Allowance will 
be in addition to any special pay and/or deputation (duty) allowance 
already being drawn subject to the condition that the total of such Special 
(Duty) Allowance plus Special Pay/Deputation (Duty) Allowance will not 
exceed Rs. 1,000 p.m. Special Allowances like Special Compensatory 
(Remote Locality) Allowance, Construction Allowance and Project 
Allowance will be drawn separately. 

The Central Government civilian employees who are members of 
Scheduled Tribes and arc otherwise eligible for the grant of Special 
(Duty) Allowance under this para. and are exempted from payment of 
Income Tax under the Income Tax Act will also draw Special (Duty) 
Allowance. 

Special CwnpensatOrY Allowance 
The recommendations of the 4th Pay Commission have been accepted 

by the Government and Special Compensatory Allowance at the revised 
rates have been made effective from 1-10-1986. 

Travelling Allowance on First appointment 
The present concessions as contained in this Ministry's O.M., dated 

14-12-1983, will continue with the liberalisation that on first appointment 
T.A. should be admissible for the total distance, instead of for the distance 
in excess of first 400 kms. only. 

Travelling Allowance for journey on transfer 

The existing provisions as contained in this Ministry's O.M., dated 
14-12-1983, will continue. 
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(vi) Road mileage for 1ranportalion of personal effect ohnsje 

The existing provisions as contained in this Ministry's O.M., dated 
14-12-1983, will continue. 

Joining time with Leave 

The existing provisions as contained in this Ministry's O.M., dated 
14-12-1983, will continue. 

Leave Travel Concession 

The existing concession as contained in this Ministry's G.M., dated 
14-12-1983, will continue. 

Officcrs drawing pay of Rs. 5,100 or above, and their families, i.e., 
spouse and two dependent children (up to 18 years for boys and 24 years 
for girls) will be allowed air travel between lmphal/Silchar/Agariala/ 
Aizawl/Lilabari and Calcutta and vice versa; between Port Blair and 
Calcutta/Madras and vice versa in case of postings in A. & N. islands; 
and between Kavaraui and Cochin and vice versa in case of postings in 
Lakshadweep. 

Children Education A I/o ance/Hosiel subsidy 

Where the children do not accompany the Government servant to the 
North-Eastern Region, Children Education Allowance up to class XII will 
be admissible in respect of children studying at the last station of posting 
of the, employees concerned or any other station where the children reside. 
If children studying in schools arc put in hostels at the last statiqn of 
posting or any other station, the Government servant concerned will he 
given hostel subsidy without other restrictions. The rates of Children 
Education Allowance/Hostel subsidy will be as in the DoP & T,. O.M. 
No. 1801 1/1/87-Est. (Aliwances), dated 31-12-1987, as amended from time 
to time. 

Concession regarding grant of House Rent Allowance to officers 
posted in the States of North-Eastern Region, A nda,nah and 
Nico bar Islands and Lakshadweep Islands 

The present concession as contained in this Ministry's O.M. k. 
1 10l6/i-E. 11 (13)/84, dated 29-3-184 (ile,n IVbelow), as amended from 
time to time will continue to be applicable. 

Telephone facilities 

The officers who are eligible to have residential telephone may be 
allowed to, retain their telephone at their residences in their last place of 
the posting subject to the condition that the rental and all other charges 
are paid by such officçrs. 

2. The above orders will also apply mnut at is mutandis to the Central 
Governmeflt employees posted in Aridaman and Nicobar Islands and 
Lakshadwecp Island. These orders will also apply mutatis mutandis to 

H 	16 
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- offiSrs poed to N.E. Council, when they are stationed in the N.E. 
Region. T 

3. These orders will take effect from the date of issue. 
G.1., M.F.. O.M. No. F. 20014/16/86.E. lylE. 11(B), dated the 1st December, 1988. 

III 

Retention of /Allotmcnt of alternative general pool accommodation 
to civilian employees/officers of AIS posted to North-Eastern 

Region 

Orders have been issued from time to time as per details given below 
for retention of general pool accommodation/allotment of alternative 
general pool accommodation to civilian Central Government employees 

'<>  and officers of All India Services posted to the States of Assam, 
Mcghalaya, Manipur, Nagaland and Tripura and Union Territories of 
Arunachal Pradcsh, Mizoram, Andaman and Nicobar Islands for a period 
of three years from 1-1 1-1983 to 31-10-1986 and in respect of Lakshadwccp 
from 1-3-1984 to 31-10-1986- 

O.M. No. 12035 (24)/77-Pol. 11, dated 15-2-1984. 

O.M. No. 12035 (24)/77-PoI. II, dated 2-6-1984. 

O.M. No. 12035 (24)/77-Pol. II, dated 30-3-1985. 

O.M. No. 12035 (24)/77-Pol. II (Vol. II), dated 19-5-198 '6. 
O.M. No. 12035 (24)/77-Pol. Ii (Vol. II), dated 27-1-1987. 

2. The matter relating to extension of the abovemcntioncd orders for 
the period from 1-11-1986, has been considered and it has been decided 
by Government to extend the provisions of the orders mentioned above 
for a period of six months from 1-11-1986, or till revised orders arc issued. 
whichever is earlier. For the benefit of the officials who may be posted 
to States/Union Territories mentioned above, the concessions admissible 
as per orders quoted above are indicated below- 

• 	I. Civilian Central Government employee serving in the States of 
Assam, Meghalaya, Manipur, Nagaland and Tripura and Union Territories 
of A runachal Pradesh and Mizoram (these two Union Territories have 
now becomeStazes), Andaman and Nico bar Islands and Lakshad weep. 

(i) In the case of officers who are posted to the aforesaid 
States/Union Territories and who desire to keep their family 
at the last station of posting, in the case of officers who may 

•  be in occupation ofaccommodation below their entitled type 
on the basis of emoluments prescribed on the crucial date of 
the relevant Allotment Year, they may be allowed to retain 

0  the same accommodation in case the accommodation occupied 
is from Type B to Type E. For this purpose, emoluments 
prescribed on the crucial date for the relevant Allotment Year 
will be taken into account and not the emoluments on the date 
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of transfer. Highest type of accommodation that can beiow- 
L. 	ed to be retained or alIottcd as alternative accommodation will 
/.2 	be Type E. 

(ii) In the case of officers who are in occupation of their entitled 
type of accommodatjn they will be allotted accommodation 
of one type below the type of accOmmodation under their 
occupation, in the same or nearby locality or Hostel accom-
modation, in case the officers request for allotment of alter-
native accommodation. 
Licence fee may be recovered at I Y2 (One and a half) times 
the standard licence fee as defined in F.R. 45-A for the accom-
modation offered or 15% of the emoluments drawn by the officer as defined under F.R. 45-C on the date of his transfer, 
whichever is less, for the period beyond the permissible period 
of retention of the residence under S.R. 317-B-I1 (2). It will 
be obligatory for the officers to accept the allotment of alter -native accommodation offered, failing which the above con-
cession will not be available. 

The request for retention of .accomnlodatjon/aJJotmcjit of 
alternative accommodation should reach the Directorate of 
Estates within one month of the relinquishing of the charge 
at the last statioh of posting of the officer. 
It is the responsibility of the officer concerned to intimate to 
the Directorate of Estates of the date of relinquishment of charge immediately prior to the posting to the North-Eastcrj 
Region, the date of joining in the new post in the North-
Eastern Region and date of handing over charge in that 
Region. The concerned office will also ensure that such intima- 
tion is sent to the Directorate of Estates within one month of 
the event. 

The above concession would be admissible if the Government 
servant is transferred from one State/Union Territory to 
another within the North-Eastern Region. 
The orders are applicaLle only in case the officials arc posted 
to Central Government offices, offices of the Union Territories 
and these orders will not be applicable in cases where officers 
are posted to public sector undertakings, Government com-
panies, autonomous bodies, etc. 

H. All India Services Officers  

The above concession of retention of accommodation/allotment of 
alternative accommodation is permissible to All India Services Officers 
(Indian Administrative Service, Indian Police Service, Indian Forest Ser-
vice) as per details given below- 

(1) Officers of All India Services from a State cadre other than the 
States in North-Eastern Region/Union Territories cadre sent 
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- 	 deputation to North-Eastern Region (Assam, Meghalaya, 
Manipur, Nagaland, Tripura, Arunachal Pradesh and Mizo-
ram) in public interest so long as they are on deputation to 
the North-Eastern Region. 

• 	(ii) All India Services Officers of U.T. cadre who are posted to 
one of the four Union Territories, viz., Andaman and Nicobar 
Islands, Lakshadweep, Arunachal Pradesh and Mizoram (the 
latter two Union Territories have now become States). 

(iii) Officers of All India Services cadre borne on the State cadres 
belonging to Assam, Meghalaya, Manipur, Tripura and 
Nagaland, who revert to the cadres at the end of the normal 
tenure with the Central Government, for a period of 2 years 
including the period of retention admissible under the rules 
at present, such All India Services officers of these States who 
have to revert prematurely in public interest may be allowed 
the concession of retention of accommodation/allotment of 
alternative accommodation for the balance period of their 
tenure or two years, whichever is longcr. 

In the case of House Owning Officer, each case will be considered 
on merits and decided. 

As indicated above, these orders would be avalicd for a period 
of six months from I-I 1-1986 or till revised orders are issued, whichever 
is earlier. 

I G.L. Mm. oIiJ.D. (Dir. of Estates), O.M. No. 12035 (24)/77.Pol. II, dated the 26th 
March, 1987. 

It has been dccidcd that the orders issued in the O.M. of even number, 
dated 26-3-1987, should be extended for the period from 1-5-1987 to 
30-9-1987. 

Keeping in view the acute shortage of accommodation available in 
Delhi for allotment to senior serving officers, the highest type of altcr 
native accommodation to be allotted or allowed to be retained has also 
been considered and it has been decided that retention/alternative accom-
modation to be provided should be restricted to the category next below 
entitlement subject to the maximum of D.I. type accommodation. 

It is also clarified that the orders issued from time to time for reten-
tion of accommodation/allotmept of alternative accommodation in the 
case of Central Government officers posted to States/Union Territories 
and extended by the Order of 26-3-1987, are also applicable in cases where 
Central Government employees are sent on deputation to State Govern-
ments. 

I G.I., M.U.D. (Dir, of Estates), O.M. No. 12035 (24)/77-Poi. II, dated the 2nd July, 
1987 and 2nd January, 1991. 1 

It has been decided to extend the orders issued in the above O.M. 
No. 12035 (24)/77-Pol. II, dated 26-3-1987 and 2-7-1987, for a further 
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period of three years up to 30-6-1993 or till revised orders areissuccl 
whichever is earlier. 

4 	1 G.I., Mm. of U.D. (Dir. of Estatcs), O.M. No. 12035 (24)/77-PoL II (Pt), datcd the 1st August, 1990. ] 

The application form in which request may be made to the Direc-
torate of Estates/Regional Office, is given in the Annexure. 

1 G.I., Mm. o\Vks. & Housing, O.M. No. 12035 (24)/77-PoI, Ii, dated the 2nd June, 
1984.] 

ANNEX URE 

Application form for allotment of general pool accommodation in 
respect of civilian Central Government employees posted to the States of 
Assam, Meghalaya, Manipur, Nagaland and Tripura and Union Territories 
of Arunachal Pradcsh, Mizoram, Andaman and Nicobar islands and 
Lakshadweep. 

To 

The Director of Estates/Estate Manager/Assistant Estate Manager, 

Sir, 

I relinquished charge of my previous posting as........................................ 
(Designation), Ministry/Office ...................... (Name of office) at...................... ..........(Name of station) on................................ (date)................................ 
and have joined on ................................. (dale) as................................. (designation) 
in the office of..........................in the State/Union Territory of.......................... 
(name of State/Union Territory). I am an allottee of general pool accom- 
modation and desire to keep my family at the last station of posting. I 
may, therefore, be allottec alternative general pool accommodation as per 
orders for the bona fide use of the members of the family. Necessary par-
ticulars are furnished below- 

(1) Details of general pool accommodation at present occupied 

Type 
Full postal address 

(2) Emolurnent; drawn (as defined under F.R. 45-C including 
CCA) on the date of transfer. 

(3) Preference for the colony where alternative accommodation 
is required. 

(4) Please indicate whether hostel accommodation is required. 1 1f so, where?  

(5) Has the request been made within one month o . f relinquishing 
of charge at the last station of posting? 	

/ 

S 
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Fu-name and postal address of the person nominated by you 
wl1b will convey acceptance, on your behalf, of allotment and 
take possession of the alternative accommodation. (A copy 
of the nomination letter may please be sent by you to nominee 
also). A copy of the allotment letter will also be endorsed to 
your nominee. 
Name and full postal address of the person who shall deposit 
licence fee. 

2. As soon as I am transferred from the State/Union Territory men-
tioned above, I undertake to inform the Directorate of Estates/Regional 
Office concerned about such transfer, within 15 days of such transfer. 

Signature 
Name 
Designation 
Name of Ministry/Department 

Endorsement by the Controlling Office 

	

No. 	 Date: 
Forwarded to the Directorate of Estates/Estate Manager/Assistant 

Estate Manager. 
Signature 
Name 
Designation 

Iv 	 •1 
Payment of double House Rent Allowance 

The undersigned is directed to refer to para. 5 of this Ministry's O.M. 
No. 20014/3/83-E. IV, dated the 14th December, 1983, on the subject 
noted above, and to state that the question of payment of House Rent 
Allowance to Central Government Civilian employees who are posted in 
the States of Assam, Meghalaya, Manipur, Nagaland and Tripura and 
the Union Territories of Arunachat Pradesh, Mizorarn and Andaman and 
Nicobar Islands has been considered and the President is pleased to decide 
as follows:- 

Central Government employees who were in occupation of 
hired private accommodation at the last station of posting 
before transfer to any of the States/Union Territories men-
tioned above may be allowed to draw House Rent Allowance 
admissible to them at that station. 
Such Central Government Civilian employees may also be 
allowed to draw, in additional to (a) above, House Rent 
Allowance at the rates admissible at the new place of posting 
in the aforesaid States/Union Territories in case they live in 
hired private accommodation. 
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(c) The benefits mentioned in (a) and (b) above will alsd be 
admissible to Central Government employees who get transfer-
red from one station of a State/Union Territory of the North-
Eastern Region to another State/Union Territory of the North-
Eastern Region mentioned above. 

2. These orders will take effect from 1st November, 1983 and will 
remain in force for a period of three years up to 31st October, 1986. 

I G.l., M.F., O.M. No. I 1016/lIE. II (B)/84, dated the 29th March, 1984. 1 

The undersigned is directed to invite reference to this Ministry's 
Office Memorandum of even number, dated the 29th March, 1984, on 
the subject and to state that the President is pleased to decide that the 
orders contained in the above Office Memorandum will also inutatis 
niulandis apply to the Central Government employees posted in 
Lakshadweep. 

2. These orders will take effect from 1st March, 1984. 
I Cl., M.F., O.M. No. 1 1016/I.E. II (1304, dated the 21st May, 1984.1 

it has been decided that civilian employees of the Central Govern-
ment serving in the Union Territories/States of North-Eastern Region, 
Andaman and Nicobar Islands and Laks1adwecp may be allowed revised 
rates of NRA with effect from 1-10-1986, in terms of this Ministry's O.M. 
No. I l013/2/86-E. 11(13), dated the 23-9-1986 and O.M. No. 11013/2/ 
86-E. 11(13), dated 19-3-1987, for the last place of posting on their transfer 
to the States/Union Territories in the North-Eastern Region, Andarnan 
and Nicobar Islands and Lakshadwecp. 

2. The other conditions for drawal of the allowances remain the same. 
I 0,1., M.F., O.M. No. 1 1016/I/E. 11 (B)/84, dated the 28th January, 1988. 1 
Clar:fications.-1. The benefit of HRA will not be available to those 

Central Government servants on their transfer in the States/Union Ter-
ritories who have shifted their families to a station other than the last place 
of posting or who brought their families to the place of their transfer/ 
posting and claimed transfer T.A., but later on sent their families to their 
last place of posting or to some other place due to certain reasons. 

The concession will be available to those Central Government ser-
vants who are keeping their families in rented houses or in their own houses 
at the last place of posting and were in receipt of HRA at that place, in 
addition to the benefits available at the new place of posting till the con-
cerned Government servants remain posted in the States/Union Territories. 

The concession will be available to the Central Government ser-
vant without any change in the quantum of HRA at the last station where 
the family continues to stay, till the concerned Government servant 
remains posted in the specified areas and the family continues to stay at 
the last station. 

04  
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A 'A 
4. Employtransferred to the specified areas will be entitled to 

HR-A "admissible to them" at the last station. HRA will be admissible 
at the last station only if the employee was getting it at the last place of 
posting and the family stays back and other conditions for HRA are 
satisfied. It will not be admissible to those Government employees who 
have brought their families to the new place of posting and claimed transfer 
T.A. and have kept other members at thelast place of posting. 

I G.I. 	M.F., O.M. No. 11014/lIE. 111 (8)184, dated the 28th May, 1986. 1 

In partial modification of the clarifications 1 and 4 above it is clarified 
-that the Central Government employees on their transfer/posting to North-
Eastern Region, Andaman and Nicobar Islands and Lakshadwcep Islands 
-shall be entitled to House Rent Allowance with reference to the last place (t. 

"%'f posting, if otherwise admissible, irrespective of whether they have claim-
cd transfer T.A. for family or not subject to the condition that hired private 
acommociation or owned house at the last station of posting is put to 
boña fidc .sc of the members of the family.. - 

2. T ocr clarifications issued against the points at SI. Nos. 2 and 
3 above shall Continue to apply while rcgulating claims for House Rent 
Allowance. 

I G.L. M.F., O.M. No. I 1OI4/II84.t. 11(13), dated the 8th March, 1988. 

V 

Retention of P. & T. Quarters at the previous station of 
- 	posting by officers transferred to North-Eastern Regions 

Attention is invited to this Office Letter of even number, dated 
7-1-1981, on the subject cited above allowing officers transferred to North-
Eastern region to retain P. & T. pool accommodation at their old sta-
tions of posting on payment of normal licence fee. 

2. The matter has been reviewed in the light of instructions contain-
ed in the Ministry of Works and Housing (Dte. of Estates), New Delhi, 
Letter No. 12035 (4)/77-Pol. II, dated 15-2-84 and the P. & T. Board has 
modified the earlier orders as indicated below- 

Officers retaining P. & T. pool accommodation will be re- 
•  quired to pay licence fee in the light of instructions contained 

in the Mm. of Works and Housing (Dte. of Estates), New 
Delhi., Letter referred to above at 1 ½ times the standard licence 
fee as defined under F.R. 45-A or 15 07o of the emoluments 
drawn by them as defined under F.R. 45-C on the date of their 

•  transfer, whichever is less, for a period beyond the permissi-
ble period for retention of the residence under S.R. 317-B-i1 
(2);.  

Officers occupying post-attached quarters in the P. & T.. pool 
may be allotted alternative quarters from the P. & T. pool on 
payment of rent as indicated in the preceding para. 
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Officers in occupation of 'general pool' accommodation may 
not be considered for P. & T. accommodation on their transfer 
to North-East in view of the.facility extended by the Ministry 
of Works and Housing (Dte. of Estates, New Delhi). 

On expiry of the full period of posting in N.E. region, the 
officers will cease to be eligible for this concession and fur-
ther retention of the accommodation will be governed by the 
existing rules for allocation/allotment of Government quarters. 

The request of retention of P. & T. pool accommodation/allotment 
of alternative accommodation should reach the concerned Circle Office 
within one month of their relinquishment of charge at the last station of 
their posting. 

I D.G., P. & T., ND. No. 42-66/80-NB, dated the 30th July, 1984. 

v1 	 - 
Grant of rent-free accommodation/house rent allowance 

to those posted to Mizoram 

It has been decided to grant re:rit-frec unfurnished accommodation 
to the Central Government employees having All India transfer liability 
and posted to the Union Territory of Mizoram, or house rent allowance 
in lieu thereof at the rates mentioned below- 

Pay range 	 Rate 

Up to Rs. 560 .... 	... 	15% of pay. 
Rs. 560-599 	... 	... Amount by which pay falls short of 

Rs. 644. 
Rs. 600 and above 	... 7½ o of pay subject to a maximum 

of Rs. 200. 
G.1., Mr., O.M. No. I 1015/lIE. 11 (13)/76, datcd the 31st January, 1977. 

VII 

Clarifications.—Wjth reference to the Government of India, Ministry 
of Finance, O.M. No. 20014/3/83-E. IV, dated 14-12-1983 (vide item 1 
in this Appx.), clarification received from the Government of India, 
Ministry of Finance, in their Department of Expenditure, U.O. No. 
3943-E. IV/84, dated 17-10-84, with reference to our points of doubts rais-
ed in this Office U.O. No. 519-Audii/117-83, dated 21-6-84 in the mat-
ter, are detailed below- 

1. (a) Tenure of posting/deputation [ Para. 1(1) of the O.M. ]: 
Point of doubt.—Since orders contained in O.M. No. 200 14/3/83-E. 

IV, dated 14-12-1983, have also been extended to the members of All 
India Services serving in the States and Union Territories of the North-
Eastern Region in terms of para. 3 of the Government of India. Ministry 
of Home Affairs, Department of Personnel and Administrative Reforms, 
Letter No. 14017/21/83-MS. II, dated 3-2-84, it is presumed that the 
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orders coained in the O.M., dated 14-12-1983, will also apply to all such 
cases of appointments/postings, transfers of Central Government 
empioyees from one station/State, Union Territory of North-Eastern 
Region to another of the North-Eastern Region. This needs confirmation. 

Clarificalion.—Thc point sought to be clarified is not very clear. Para. 
1 (1) of our O.M. speaks of a fixed tenure of 2/3 years depending upon 
the service of the officer. Our orders are applicable to all Central Govern-
'mcnt employees posted in the States/Union Territories of North-Eastern 
Region. 

(b) Since terms of deputation and admissibility of deputation 
allowance are in relaxation of the general condition of grant of deputation 
allowance, it is presumed that they will cover all cases of deputation of 
Central Government employees to Central and State Government organisa-
tions and companies, autonomous bodies, in N.E. Region even if their 
parent offices are in that Region, e.g., Central Government employees 
from AG, Assam office deputed to such organisation in the N.E. Region. 
This may please be confirmed. 

Clar:jlcation.—As stated above the orders arc applicable to Central 
• Government civilian employees posted in the region in Central Govern-

ment offices and will not be applicable on deputation to State Govern-
ment organisations, Companies/Boards, etc. 

Special (Duty) Allowancc—[ para. I (iii) of O.M. ]: As already 
pointed out in our U.O., dated 13-12-83, referred to above it is not clear 
as to why persons who may not have any All India transfer liability but 
would be prepared to serve in the N.E. Region should be denied the 
allowance as the very purpose of the grant of the allowance is to encourage 
Government servants to serve in that region. Further decision in this respect 
is solicited. 

Clarification.—!t is a conscious decision to allow special (duty) 
allowance to only those who have All India transfer liability. 

Special Duty Allowance is described as a "duty" allowance and 
total of such allowance plus special pay/deputation (duty) allowance has 
been limited to Rs. 400 p.m., but its treatment for various purposes, i.e., 
T.A., DA, HRA, etc., has not been stated. It is felt that this should be 
treated as "Special Pay" as defined in F.Rs. like Deputation (Duty) 
Allowance for all such purposes. Position needs to be clarified clearly in 
this respect. 

Clarzjlcation.—The special (duty) allowance is to be treated as 
allowance and not as special, pay. 

Special Compensatory allowance [ para. 1 (iv) of O.M. }: It is felt 

that special co rnpensatory'allowanceshould be treated as compensatory 
allOwance for all purposes (including for calculation of "Emoluments" 
under F.R. 45-C and regulated in the same manner as applicable in cases 
of compensatory (city) allowance during leave transfer, suspension, train-
ing, etc., as well as in the case of payments to staff paid out of contin- 
gencies. 	- 
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Clarzflcation.—Jn our O.M., dated 14-12-83, onlythe rates 	the 
Special Compensatory Allowance have been revised in certain areas; the 
original orders laying down the conditions, etc., remain the same. In those 
orders regulation of SCA during leave, transfer, suspension, etc., has been 
provided. 

T.A. on first appointment [ para. 1 (v) of O.M. ]: Grant of T.A. 
limited to ordinary bus fare/second class train fare for the distance in ex-
cess of the first 400 kms. has been allowed under the O.M. in case of 
journeys for taking up initial appointment to a post in the N.E. Region 
in relaxation of the provisions of S.R. 105 but it is not clear whether this 
concession would be admissible to all appointees irrespective of the sta-
tion from which the journey to take up the new appointment is under-
taken. Postition may be clarified. 

Clarijication._-It is confirmed that this concession is admissible ir-
respective of the station from which the journcy corninenécs. 

T.A. for journey on transfer [ para. I (vi) of O.M. }: It is to be 
clarified whether this provision will also apply to transfers from one sta-
tion to another station both of which are in the N.E. Region. 

CIar:fica%jon.—Tjis concession is admissible only in cases where the 
Government servant is transferred from a station outside the region to 
a station inthe N.E. Region and vice versa, the same is not applicable 
from one station to another station within the region. 

Road mileage on transportation of personal effects . para. I (vii) 
of the O.M. J: The higher road mileages have been prescribed under S.R. 
116 only for application between places not connected by Railways. It is 
presumed that this condition would still apply while granting road mileage 
in terms of the above O.M. This may please be confirmed. 

CIar:fication.—It is confirmed that higher rate of road mileage as 
for 'A' class cities is admissible only between stations not connected by rail. 

S. \Vithdrawals of all the existing special allowances, facilities and 
concessions extended by any special order by the Ministries/Departments 
of the Central Government (para. 4 of the O.M.): It is not clear which 
are the speciaI allowances, facilities and concessions which have been 
withdrawn and what new benefits and concessions have been given in lieu 
therefor to the emdoyees. This needs to be specified clearly. 

Clarzj'icaljon.—This relates to special orders issued by different 
Ministries/Departments for their own employees posted in N.E. Region, 
e.g., Ministry of Railways had granted higher rate of compensatory allow-
ance to their employees in Lumbding area, which now stands withdrawn. 

C. & A.G., Circular Letter No. 908-Audit/i 17.83, dated the 11th Decembcr, 1984. 

9. It has been enquired whether the Special (Duty) Allowance sanc-
tioned vide M.F., O.M. No. 20014/2/83-E. IV, dated 14-12-1983, for the 
staff posted in North-Eastern Region will formpart of "emoluments" 
for the purpose of deciding eligibility of employees to a quantum of ad 
hoc bonus in terms of relevant orders is;ued vide M.F., O.M. of even 
number, dated 28-9-1984. 
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C/arifi!tion.—lt is clarified that the Special (Duty) Allowance is not 
to be treated as part of "emoluments" as it is of a compensatory nature 
like Special Compensatory (Remote Locality) Allowance, etc. 

G.I., M.F., O.M. t'Jo. 14 (I)/E. (Co-ord)/84, dated Nil, January, 1985. 

VIII 
Island Special Allowance, in lieu of Special (Duty) Allowance, 

to All India transferable liability employees posted in the 
Andaman, Nicobar and Lakshadweep islands 

The undersigned is directed to refer to this Ministry's O.M. No. 
20014/3/83-E. IV, dated 14-12-1983 (vide item I in this Appendix), as 
amended from time to time and to say that the question of working out a 
package of incentives to attract personnel for serving in the Island Terri-
tories has been engaging the attention of the Government. Accordingly, the 
President is pleased to decide that an Island Special Allowance on a graded 
bash. n lieu of the existing Special (Duty) Allowance may be granted to 
the tz -  .1 Government civilian employees, having 'All India Transfer 
Liability' on their posting to these Islands in the following manner:- 

Arctc 	 Raics 

(i Areas around capital Tow,zs: 
(Port Blair in A & N Islands, 
Kavaratti and Agatti in Lak-
shad weep) 
Difficult areas: 
(North and Middle Andaman, 
South 'Andaman excluding 
Port Blair in A & N Islands, 
all islands in Lakshadwccp ex-
cept Kavaratti, Agatti and 
Mi n icoy) 
More Difficult areas: 
(Little Andaman, Nicobar 
group of Islands, Narcondum 
Eslandc Pacr 1c1nntk in 	.Q, ?J  

12V2% of' basic pay subject to 
a maximum of Rs. 1,000 p.m. 

20% of basic pay subject to a 
maximum of Rs. 1,000 p.m. 

Islands M i nicoy 	c•9 dwcep) 
 

The Island Special Allowance will be ratein the same man-
ner as Special (Duty) Allowance. Island Speciar Allowance will be in ad-
dition to any special pay and/or deputation (duty) allowance already be-

'ing drawn subject to the condition that the total of Island Special 
Allowance plus Special Pay/Deputation (Duty) Allowance will not exceed 
1.s. 1,000,p.'m. Special Allowance like Special Compensatory (Remote 
Locality) Allowance, Project AllowancC will "be 'drawn 'separately. 

These orders will take effect from the date of issue. 
G.I., M.F., O.M. No. 20022/2/88.E. 11(B), dated the 24th May, 1989. 
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0.3I1'i-RT. 
Governme t of India 

I 	Ministry of Environment & Forests 
¼ 

Paryavaran Bhawan, 
CGO Complex, 

Lodj Road, 
New Delhi-3, 
Dat ed:4.7.96 

To 
Shri Lianzuala, 
Under Secretary to the Govt. of Hizoram, 

• 	Environment & Forests Deptt., 
Aizwl, Mizoram.. 

 

Sub: Retention of/allotment of alternative residential . 	
accommodation to All India Service Officers posted 

• 	to North-eastern region- representation regarding. 

Ref: Your letter no.A.19099/12/95-FST dated 24th April96. 

Sir, 

With •reference to your letter cited above, I 
I 

have to inform 
that the matter relatei with the representation submitted by 

Shrj S.R. Mehta, Principal Chief Conservator of Forests,Mizoram 
has been re-examined in this Ministry in consultation with the 
Directorate of Estates, Govt. of India. The Directorate of 
Estates has. clarifiecjthat retention of accommodation by AIS 
Oficers of N.E.Regionithejr revertion to their parent cadre are 
appllcble in respect of general pooi accommodation only. 
Keeping this in view the claim fTtention of accommodation by 
Mr Mehta from FRI pool is not valid. Mr. Meh:a may please2 be 
in

.
ormed accordingly. 	 9 

Yours faithfully, 
JULLJ- 

• 	 (D.D. SI-IARMA) • 	SR. ASSTT. IJSPECTOR GENERAL OF FORESTS(RT) 

c 	 I 	• 

	

uty Conservatorof 	ecttV 	
1 

FCCFs Offc Athawl 

	

• Mizoram 	 9 
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4 	 No.4- 25/94'..Bldg/Rszl 
Indian Council of Forestry Research & Education 

Forest Research Ifltjtute 
P.0.!ew Forest, Dehradun -248006 

Dated the3 July, 1996 
Tp 	 - 

Shr.j S.R.14ehta, 
Princj3al Chief Conservator of Forests, 
Cove rnrrnt of Miora, 
!4a',za1, 796 001. 

Subject : 
Vacation of Bungalow No.12(TyperI), FRI .Estate. 

Sir, 

Kindly refer to this office letter dated 6.6.96 regardJ.n 
rttentjon of residenjj1 acco c1ation by the All 

India Service , Officers of the North-Eastern Region and J&R. 

As per the earlier decision taken by the Ministry on 
hi3 issue, you are requested to kindly handover the vacant pzssessjon of above bunza]ow to this Institute by 10.8.96 POsitive1y falling which action to get it vacatedìwjfl be 

inItiated as per PP Act and damages (tl)ct, licenø fee) • 
- RS.6772/_per ntonthwlli be aPPlicable beyond 1Q8.96 onwards. 

Deputy conse, t r ofFores(S(Hq,c) 	C A : S • Cu lat I ) 	• 
P. C C F Jfice Ai.zaw/ 	Estate Officer 

• 	.Mzzora,n 	 - 
Slngh/ 	

- 

.: 
I 

qF 

I 



ImrTIdiate 

21o.4'25/94..B1dg/SRM 	 . . 
• Indian Council of Forestry Research & Education 

:yost Psearth Institute 
P.0.flew Forest, Dehradun - 248006 

Dated.the Ct June, 1996 

To 

ShrjS.R. rehta, 
Principal Chief Conservator of Forests, 
Governnt of Mizorazn, 
AIZAWL 796 001 

Subject : Retention of residential acoomrrodation by the 
- All India Service Officers of the North-Eastezn 
• Region and J & K. 

Sir, 

Kindly refer to your letter dated224.?6 
addressed to the Secretary to the Govt. of India. 
Ministry of Envirionegrit .& Forests, New IIhi and copy 
endorsed to this office and this office letter of even 
nunth9r dated 21.3 4 96, on the above noted subject. 

As per earlier decision taken by the Ministry 
on this issue, youj are again requested to kindly w*cater-. 
the Bungalow No.12, FRI Estate iiwnediately. . .. 

You s faithfully, 
S 	- 

• 	
Estate Officer 

Forest Research In3titute 

Deputy Conservaio,t q'fFôrests(jiqi. 
P.C.C.Fs Qffce 4izawJ 	 • 

Mizorarn 

C. •' 

0. 

I 

. 

p 

I 



F'om 	: 	S.R. Mehta, 
Principal Chief Conservator of Forests, 
Mizorarn, Aizaw] 

To 

The Secretary to theGovt. of India, 
Ministry of Environment & Forests, 
Paryavaran Bhawan, 
C.G.O. Complex, Lodhi Road, 
New Delhi - 110 003. 

(Through proper channel).. 

Subject : 	Retention of/ajlotment of alternative resi- 
dential. accomodation to Al]. Indi.a Service 
Officers posted to North Eastern Region - 
representation regarding. 

Reference: 	Your letter No.3-1/96 --RT dated 4.7.1996. 

Sir, 

Kindly refer to your above letter clarify-

ing that the retention of accomodation by All India Ser-

vice Officers of North Eastern Region after revertion to 

their parent cadre are applicable in respect of genera]. 

pool accornodation only and keeping this •in view, my claim 

for retention of accomodation from F.R.I. pool is not 

valid. 

In this connection I would like to repro-

duce be].ow the extract of Para I (VII) of the instructions 

relating to - Retention of/al lotment of alternative gene-

rail pool. accornodation to civilian employees/officers of 

Al]. India Service Officers posted to North Eastern 

.2/- 
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Region - of Appendix 9 (INCENTIVES FORE SERVING IN REMOTE 

AREAS) of Swarny's Compilation of FRSR (Part-I :Gneral Rules):- 

I(vii) The orders are applicable bnly in 

case the officials are posted to 

Centrl. Government offices, offices 
I .  

of the Union Territories and these 

orders will, not be applicable in 

cases where officers are posted to 

public sector undertakings, Go-

vernment companies, autonomous 

bodies, etc. 

The residential. pool áccomodation at New 

Forest, Dehradun is to be treated as general. 'pool. accomodatlon 

for the purpose of these orders as far as Directorate of 

Forest Education & State Forest Service College are concerned 

as thi.s pool. comprise of the officers and employees of four 

institutions namel.y - Directorate of Forest Education; State 

Forest Service College; Directorate of Director Generalr. 

Indian Council. of Forestry Research and Education; and Fo-

rest Research Institute all l.ocated at New Forest and cal.-

l.ing or treating it as FRI pool. is a misnomer and not co-

rrect In view of the fact that It is not a pool meant for 
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officers and employees of F.R.I. alone. From the Govt. of 

India's orders quoted above, it is very clear that the fa-

cility of retention of pool. accomodation is applicable only 

in case the officials are posted to Central. Government of-

fices and not in cases of autonomous bodies. Iwas posted 

to State Forest Service College and later to Directorate 

of Forest Education which are Central. Government offices as 

such this facility Is admissible to me. In view of the p0-

sition explained above, .1 would request you to kindly re-

consider your decision in the light of policy, spirit of the 

orders of the Govt. of India on the subject and allow me to 

retain the accomodation in the 'New Forest residential. pool' 

for briafide use of my famil.y members and convey your deci- 

sion soon. 

(2) 	 1 may also kindl.y be suppl.ied with a 

copy of the clarification said to have been given by the 

Directorate of Estates, New Delhi to the effect that reten-

tion of accomodation by A).). India Service Officers of North 

Eastern Region after revertion to their parent cadre are 

app) icabl.e in respect of general. pool accomodation only. 

l3ated : Aizawl.. 	 Your faithfully, 

S R Me a 

Principal Chief Conservator of Forests, 
Mizo;m : Aizaw] 

.4/- 
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Copy to :- 

SW- 	1. Estate Officer, Forest Research Institute, 
P.O. New Forest, Dehradun. 

2. Secretary 1:0 the Govt. of tlizoram, Envi-
ronment & Forest Department, Aizawl along 
with a copy to kindly arrange to forward 
the same to concerned at New Delhi. 

S.R. MEHTA) 
Principal Chief Conservator of Forests, 

Mizoram : Aizawl. 

ONE 
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CENTRAL ADMINISTRATIVE TRIBUNAL ,  
GUWAHATI BENCH, GUWAHATI 

In the matter of 
\. O.A. No.220 of 1996 

/. 
iR. Mehta. ... .....Applj cant 

Versus 

Union of India and others ...... Respondents. 

*** 

WWtTTEN STATEpgNp FOR AND ON BEHALF OF .  RESPONDEWI! NOS. 1 AND 2. 

If A.S. Gulatj, Estate Officer, Forest Research Institute, 
	\, 

Dehra Dun do hereby solemnly affirm and say as follows: 

1. I am the Estate Officer, Forest Research Institute, Dehra 

Dun and Respondent.No2 in the above case and acquainted 

with facts and circumstances of the case. I have gone 

through the copy of the application served upon me and have 

understood the contents thereof. Save and except whatever 

is specifically admitted in this Written Statement, the 

other, statements and contentions in the application may be 

deemed to have been denied by the Respondents. i have been 

authorjsed to f1l this Written Statement on behalf of 

Respondent No.1 also. 

2. That at the outset i beg to place a brief history of the 

case before the Hofl'ble Tribunal. 

The erstwhile Forest R'esearch Institute and Colleges a Govt. 

of India organisatjon consisted of the following units :- 



 

 

 

Forest Research Institute and its outlying Centres 

Indian Forest College 

Directorate of Forest Education 

3 State Forest Service Colleges 

5 Ranger. Colleges 

Under the reorgartisation. by the Government the erstwhile 

Fotest Research Institute' and Colleges was divided into . three 

Parts.ralflelY :- 

S. 
ia) Forest Research Institute and Colleges was, coverted 

into Indian Council of Forestry Research .& Education 

(hereinafter called as ICFRE) with 6 InstitUtes under 

it, with Forest Research Institute (hereinafter called 

FRI) as one of. the Institutes 	. 

(b) Indira Gandhi National Forest Academy; 

•

(c) Directorate of Forest Education including .3. SFS 

Colleges and 5 Ranger Colleges. 	 S  

The Indian Council of Forestry Research & Education was 

conc,erted into autonomous body Sin the year 1991 under. the 

flinistry of Environment and Forests ,  and the other two 

corstituents,remath as purely Central Govt. OrganisatiOns..... 

Prior to reorganiSatiofl the residential accomodatiOn available 

in FRI campus was shared by all the above three .organisatioflS. 

In 
the course of time Indira . Gandhi National Forest Academy 
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c 1 nstructed a separate housing colony for its officers and after 

aihtánomy to the Indian Council of Forestry Research and Education 

tie Govt. decided that while the Administrative control of the 

FI Estate will remain with Forest Research Institute which is: 

o1e of the Institutes under the ICFRE and the accomodatjon 
 

b shared by the off icers of these organ.isatj.ons as below :- 

(l) Tenure and Non-tenure officers of Forest Research' 

Institute. 	 . 

(2) one Type-VII Bungalow and one Type-yr bungalow for ,  

Director,. Forest Education and Principal, SFS College 

respectively. 

In addition Faculty Members of SFS College situated at Dehra 

un are also provided appropriate accomodatjon. 

In FRI Estate the accomodatjon available for allotment is . 

s below :- 

Type IV quarters 	 55 	 .. 

Type V bungalows 	 64 	 .. 

Type VI bungalows 	 13 

Type VII bungalows 	 4 

(5.) Type VIII bungalows 	 . 	1 

TOTAL 	137 	 : 
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Type VIII bungalow is reserved for the Director General, 

whereas 81 bungalows Type V., Type VI and Type VII are equally 

shared by tenure as well as non-tÔnure officers,, i.e. out of 81, 

40 bungalows are reserved for tenure off icers who join the 

organjsatjon for 3-5 years on deputation. Providing residential 

accomodation to the officers who are appointed on deputation to 

these orqanjsatjons is the precondition of appointment. The total 

number of officers who are eligible for allotment of the above 

accomodation available in FRI estate are as below :- 

(1) Regular Scientific Officers of FRI 202 
(2) Tenure Officers 57 
(3) Director, IGNFA 1 
(4) Director Forest Education(DFE) 1 
(5) Principal, SFS College 1 
(6) Instructor, SFS College 5 
(7) Engineers of CPWD 2 

TOTAL 	 269 

From the above, it is clear that for 137 bungalows there are 
269 clajments which means only so per cent satisfaction level. 

The appl icant was allotted bungalow No.12 appropriate tohis 

status on his joining as Principal,SFS,DFE in October, 1989 and 

on completion of his deputation tenure he was reverted back to 

his parent cadre Mizoram in January, 1995. The applicant, 

however, retained the bungalow allotted to him after reversion 

to his parent cadre and he is' still in occupation of the bungalow 

4 



till today, Inspite of repeated requests to vacate the house on 

the plea that the daughter and son of the applicant are studying 

in IX and VII standards respectively in Dehra Dun and he is 

compelled to leave his children for their education at Dehra Dun, 

he further claimed that he can retain accomodatjon at his last 

station of posting i.e. New Forest, Dehra Dun for bonafide use 

of his family members on posting to Mizoram in the North East 

Region in terms of Govt. of India O.M. NO. 20014/3/83_E.IV dated 

14th December, 1983, "Incentive for serving in remote areas". In 

this connection, a reference ws mr 

Environment and Forests for clarification and in reply thereto 

Ministry of Environment and Forests vide their letter No.3-1/96-

RT dited 12th March, 1996 (Annexure-RIXI) clearly indicated that 

the claim for retention of accomodatjon allotted to the applicant 

during his deputation tenure at FRI is not valid. Accordingly, 

the applicant was informed to vacate the bungalow immediately 

vide this office letter No4 25/94-B1dg/sp, Dated 23/7/95 
(Annexure R-II). 

The Govt. of India aforementioned O.M. No. 20014/3/83 EIV 
dated the 14th December, 1993 is valid only for General pool 

accomodation under the control of Directorate of Estate, Ministry 

of Urban Affairs and Employment, New Delhi. From the position 

explained in the above paragraphs it may be seen that in FRI 

Estate limited bungalows are available to the off icers Of this 

organjsatjon, to cater to the needs of eligible officers at 

merely 50 per cent satisfaction level. There is always a 1ong 

queue for allotment of entitled class of accoinodatjon. In most 

010) 
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1pf the cases the officers have been alloted one step lower 

accomodatjons and in some cases even two steps lower than their 

entitlement because of shortage of accomodation. 

As per Ministry of Environment and Forests decision, one 

bungalow is reserved for Director, Forest Education and one for 

Principal, SFS College. On repatriation of the applicant to his 

parent cadre, another officer from the North East Region has been 

posted in his place who has been allotted another bungalow in the 

FRI estate after. 

In case this practice of retaining bungalows by the officers 

serving in remote areas is allowed to continue, in the near 

future within the limited accomodation available in FRI campus 

a number of bungalows will continue to remain with the families 

of such officers, after their repatriation to their parent cadre 

on completing their tenure and the bonafide eligible officers of 

this organisatjon will suffer. At present, about half-a-dozen 

off icers from the North East are working on deputation in our 

organisation and in case they also retain the accomodation 

occupied by them in a similar manner by their families on 

completion of their terms, the fate of eligible officers in queue 

could be appreciated. 

In view of the above, the contention of the applicant that 

FRI estate is a general pool accomodation similar to the general 

pool accomodation under the Directorate of Estate, New Delhi is 

absolutely incorrect and cannot be accepted. 

6 
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3. That with reference to para 6(i) of the application, the 

respondents beg to state that the contention of the 

applicant that retention of accomodation by All India 

Service Officerson completion of their tenure is as per 

Govt. of India Notification No.20014/3/83-E.IV dated 14th 

December, 1983 under FR/SR is not correct. These rules are 

not applicable to "pool accoinodation" of FRI, which has 

already been clarified by the Ministry of Environment and 

Forests vide letter No.3-1/96--RT dated 4th July,1996 

(Annexure R-I) in consultation with Directorate of Estate, 

Govt. of India, which states that retention of accomodation 

by AIS Officers of North Eastern region after their 

repatriation to thier parent cadre are applicable in 

respect of "general pool accomodation" under the control of 

Directorate of Estate, New Delhi (Annexure R-I). Keeping 

this in view the claim of retention of accomodation by the 

applicant from FRI pool is not valid. Moreover, if the 

North East officers are allowed to retain the residential 

accomodation in FRI campus on their reversion to their 

parent departmrzt a time will come when a number of 

bungalows will be in occupation of such officers. 

4. 	That with reference to para 6(u) of the application, the 

contents are denied. Further the respondent beg to state 

that the retention of accomodation has been allowed to the 

officers for their bonafide use only for a limited period 

as per provision of house allotment rules which facility is 

- 



equally available for officers of all cadres and not only 

of North East region officers. 

That with reference to para 6(iii) of the application, the 

respondents have no comments as it reflects the factual 

position. 

That with reference to para 6(iv) of the application, the 

respondents have no comments. However, as explaIned in para 

3 above, the applicant is not entitled to retain. 

accomodation in FRI campus on his repatriation after 

completing his tenure for indefinite period which was 

informed to the applicant vide letter No.4-25/94-Bldq,'sRN, 

Dated 23/7/96(Annexure R-II)A, 

That with reference to para 6(v) of the application, the 

respondents beg to state that it is a fact that resideitial.: 

pool at New Forest, Dehra Dun is a. pool meant for off icers..; 

serving in FRI, ICFRE headquarter, Directorate of 

Education, SFS College etc. and is not a general pool 

accomodatjon. The accoinodatjon available in FRI estate i. 

limited and cannot be allowed for retaining by the officers 

after their repatriation to the parent department ir terms 

of aforementioned Govt. of India O.M. 	 . 

That with reference to para 6(vi) of the appiicat.idn, the,. 

respondents have no comments.  

8 
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9. That with reference to para 6(vii) of the application, the 

respondents beg to state that the statement made in para. 

6(vii) are correct. 	. 1 

.10. That with reference to para 6(viii) of the application, the 

respondents beg to state that the applicant is not entitled 

to retain accomodation in FRI. 	 . 	
. 

 That with reference to parà 6(ix) of the application, the.. •. 

respondents have no comments. 	 . 	. 	 . 	 . 

 That with reference to para 6(x) of the application, the:' 

respondents 	deny 	the 	contents 	thereof. 	Further,, 	the ,----, 

respondents 	beg to state 	that 	it 	is 	a 	fact 	that 	the 

residence retained by the applicant is not a post attached 

quarter but the Ministry of Environment and Forests has.: 

allocated one bungalow ty.pe VII for DFE. The new DFE has, 

joined 	and 	he 	was 	also 	to 	be 	provided 	with 	suitable. 

accoinodation and as already stated in the above parag'aphs, 

the new DFE has been allotted another type VI bungãlow, 

i.e. against one allocated type VII bungalow, two type VI 

bungalows have been occupied for the same position whiôh 

means depriving another entitled officer, inspite .f his 

bonafide right. The Ministry of Environment and Forests Lii 

aforementioned letter of 4th July, 1996 (Annexure R-f I) has 

already clarified that the accomodation available IinFRI 

estate is not a general . pool accomodation and cannot be, 

retained by such officers. 	 -: 

9 
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113. That with reference to para 6(xi) of the application, beg 

to State that the Ministry has rightly pointed out :vide 

letter No.3-1/96-RT, Dated 12/3/96 (Annexure-R-III) in 

consultation with Directorate of Estate, that the claim of 

the applicant to retain accomodation in FRI pool at Dehra 

Dun is not valid. It is valid only in case of residential 

accoinodatjon under the control of Directorate of Estate, 

Ministry of Urban Development, New Delhi. Inspite of this, 

the applicant is misleading and wasting time of the Hon'ble 

Tribunal and unauthorisedly retaining the bungalow, inspite 

of repeated requests & reminders. 

That with reference to para 6(xii) of the application, the 

respondents beg to state that the contents are correct and 

admitted. 

That with reference to para 6(xiii) of the application, the 

respondent beg to state that the contention Of the 

applicant that the decision of the Ministry of Environment 

and Forests, 	is discriminatory against principle •  of 

natural justice and contrary to the policy is absolutely 

false, incorrect and misleading. It is rather the other 

way; retention of accomodation by the applicant is 

discriminatory against the principle of natural justice and 

contratory to the policy against the bonafide eligible 

officer in the queue for allotment of the bungalow, which 

is uriauthorisedly occupied by the applicant who inspite of 

repeated requests and clarification from the Govt. of India 

10 
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is not vacating the bungalow and, for gaining time only, is 

wasting the time of the Hon'ble Tribunal without any 

justification and valid reasons. 

That with reference to para 6(xiv) and 6(xv) of the 

application, the respondents beg to state that the contents 

are admitted. 

That with reference to para 6(xvi) of the application, the 

respondents beg to state that it has already been clarified 

suprä in consultation with Directorate of Estate, that the 

order of the Govt. of India are applicable only to general 

pool accomodation under the control of Directorate of 

Estate, Ministry of Urban Development, New Delhi only4 In 

the present case, the applicant is trying to interpret the 

rules to his individual advantage. FRI pool is meant only 

for serving officers and not for retention by the officers 

on reversion to their parent department. on completion of 

their deputation tenure-and in turn mar the bonafide right 

of eligible officer. Therefore, the Administration cannot 

allow any officer to continue to retain the accomodation 

after completing their deputation tenure for indefinite 

period. 

That with reference to para 6(xvii) of the application, the 

respondents beg to state that the contents are admitted. As 

already clarified that New Forest Pool is not a general 

pool accoinodation. The allotments are made by the duly 



constituted allotment cdinmjttee of which DFE is 
one Of the 

Members. 	The 	I1usjon 	of 	DFE as 	one 	Member 	of 	the 
allotment committee, does not mean that 

FRI accomodatin 
becomes a general pool accolnodation 

That with reference to para 6(XVjjj) of the application 
the respondents have no comments. 

That with reference to para 6(X1x) of the application 
	the 

respondents beg to state that whether SFS/DFE is Central 
; 

Govt. organjsatj05 and XCFRE is an autonomous body has nO, 
concern with the present case. 	All officers whether in 

Central Govt. or autonomous body are being treated equally. 

As explained above, 	FRI pool of accolnodation is not a 
"general pool 	accomodatjonn 	in 	terms of 	aforementioned 

orders of the Govt. for difficult areas. Hence these orders 

are 	not 	applicable 	to 	the 	applicant 	which 	has 	been' 
discussed and clarified in detail above 

That with reference to para 6(xx) of the application, the 
5 

respondents beg to state that in view of the above the 

orders of the Ministry of Environment and Forests are tnot / 5 
at all 	arbitrary, 	discriminatory, 	against principie of 
nature justice and contrary to the policy of the GOVT; 
rather the applicant 	is 	trying to mislead the 	Hon'b].e, H 
Tribunal 	by 	wrongly 	interpreting 	the 	rules 	to 	his 
advantage 

12 
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VERIFICATION 

I, A.S. Gulati, Estate Officer, Forest 

Research Institute, Dehra Dun, do hereby 

declare that the statements made in this 

Written Statement are true to the best of my 

knowledge derived from the records of the 

case which I believe to be true. 

	

I 	sign 	this 	verification 	on 

	

this 7 	day of December,1996 at Dehra Dun. 

Delonent 
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Government of India 
Ministry of Environment & Forests 

Paryavaran Bhawan, 
CGO Complex, 

Lodj Road, 
New Delhi-3, 
Dat ed:4.7.96 

To 
Shri Lianzuala, 
Under Secretary to. the Govt. of Mizora,n, 
Environment & Forests Deptt., 

- 	Aizawl, Mizorarn, 

Sub: Retention of/al1otent of alternative residential 
accommodation to All India Service Officers posted 
to North-eastern region- represent at ion regaarding. 

Ret: Your letter no.A. 1 9099/12/95_FST dated 24th April'96. 

Sir, 

With reference to your letter cited above, I have to inform 
yu that the matter related with the represenat ion submitted by 
Shrj S4R. Mehta, Principal Chief. Conservator of Forests,Mizoram 
has been re-examined in this Ministry in consultation with the 
Diectorate of Estates, Govt. of India. The Directorate of 
Estates has, clarjfjecthat retention of accommodation by AIS 
Officers of N.E.Reg1ontheir revert ion to their parent cadre are 
applFcb1e In respect of general. pool accommodation only. 
Keeping this in view the claim for retention of accommodation by 
Mr. Mehta from FI piol is not valid. Mr. ?ieh:a may pl easeg be 
Informed .accordingly. 

Yours faithfully, 

(D.D. SHARMA) 
SR. ASSTT. ftSPECTOR GENERAL OF FORESTS(RT.) 
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I / 	Telegram : PARYAVARAN. 

• 	Y( 	 .' 	
Telex: (bi-lingual) : W-66185 DOE IN 

I 7o? 	 Fax: 4360678 
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•,J/ 	 GOVERNMENT OF INDIA - •• 

- .'i5' 	 MINISTRY OF ENVIRONMENT & FORESTS 

	

:'.J- 	 qzu 	ft. ft aft. 
PARYAVARAN BHAWAN. C.G.O. COMPLEX 

rY vh , 	 f-110003 

• 	 • 	 LODHI ROAD, NEW DELHI-10003 

No. 3-1/96-RT 	 • 	 March 12, 1996 

To 
hr'i S.R. ?lehta, 	. 

• 	Principal Chief Conservator of Forests, 
Govt. of Mizora, 	•. 

Aizawl -796001. 	. kli 

r; 

• SUB: Retention of residential Accommodation by the All India 
Service officers of the North-Eastern region and J&K. 

SIr, 	 ' 

With reference to your letter No. A-19018/1/95-PCCF dated 
26.2.96, I am to clarify that the provision of retention of 
residential accommodation by the All India Service ofTèao the 
North-Eastern cadres and •Jammu& Kashmir is valid only in case of 
the residential iccommodation under thecontrol of Directorate of 
Est~tea, Mi is 	 n Development, New Delhi, The rules, i.- 
o-o, do not apply to the liTt 	ool of residential 
accommodation available, with subordiniteTIe ahXtOa 

iIsansäfEheM/ Environment &•.Eorests. As auch, your claim 
or 	etTW of accommodation allotted to you fromFRI 	ol at 

DetTradun—iThot vaTi& - 	 ' '-- - 

..'- 

I ~~rV5 '  

• 	 py to: Director General, 

Yours faithfully, 
II 

(JAGDXSB EISHWAN) 
Dy. Inspector General of Forets 

ICFRE, Dehradun -248006.  

(AGDISH KISHWAN) 
Dy. Inspector General of Forests 
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